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LEGISLATIVE ASSEMBLY
Monday, the 10th February, 1947

The Assembly met in the Assembly Chamber of the Council House at Eleven
‘ol the Clock, Mr. Deputy President (Khan Mohammad Yamin Khan) in the
Chair.
MEMBER SWORN:
Mr. Shah Nazar Hasan, M.L.A. (Meerut Division: Muhammadan Rural),

STARRED QUESTIONS AND ANSWERS
: (a) ORAL ANSWERS

- CoaL, MINEs WaGES INQUIRY COMMITTEE.

148. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable the Labour
Member please state : ’

(a) if the coal mines wages Inquiry Committee has commenced its work and
ig likely to submit its report by the end of March this year;

(b) if the report of the Committee will be laid on the table of the House
-during this session; and

(c) if the Committee will also submit its recommendation on the minimum
wages in the coal mining industry ?

The Honourable Shri Jagjivan Ram: (a), (b) and (c) It was the intention of
‘Government to set up a Committee to make recommendations in regard o
reasonable rates of wages for different categories of workers in the coal industry.
For unavoidable reasons, hcwever, the Committee, could not commence its
work. The situation in the collieries has, meanwhile, deteriorated. Quick
-action has to be taken, if there is to be no epidemic of strikes in the coal mining

-.areus. Government have, therefore, .constituted a Board of Conciliation under
the Trade Disputes Act, 1929 composed of (1) Mr. W. R. Puranik, Retired
Judge of the Nagpur High Court, Chairman, (2) Mr. 8. F. Tariton, (3) Mr.
D. R. Rathor, (4) Professor Abdul Bari and (5) Mr. P. C. Bose.

Pandit Sri Krishna Dutt Paliwal: Has this Board of Conciliation commenced
its work? .

The Honourable Shri Jagjivan Ram: Not as yet.
. Mr. N. M, Joshi: When Prof. Abdul Bari and Mr. Bose were appointed to
the Conciliation Board, were the labour organisations in coal mines consulted?
The Honourable Shri Jagjivan Ram: The Secretary of the Labour Depart-
ment had been there and he contacted a number of labour workers there.

Mr. N. M. Joshi: May I ask whether the Government are aware that under
‘tho Act of 1929, labour representatives must be appointed with the consent of
th: labour organisations and whether this has been done? Mere contacting
Icbour in mines is not enough.

The Honourable Shri Jagjivan Ram: As a matter of fact Prof. Bari and Mr.
Bose represent the workers organisations as well.

Mr. N. M, Joshi: May I ask whether there are not other organisations which
are contesting the claim of Prof Bari?

The Homourable Shri Jagiivan Ram: The workers of those organisations also
were contacted and consulted on this point.

(327)
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WELFARE OF WORKERS IN TEA PLANTATIONS.

. 149, *Pandit Sri Krishna Dutt Paliwal: Will the Honourable the Labour
Member please state:

(a) the steps taken or proposed to be taken in order to improve the lot of
workers in tea plantations; and

(b) whether anything has been achieved so far in connection with their gene- -
ral welfare and' the revision of their wages and improvement of their bousing
conditions ?

The Honourable Shri Jagjivan Ram: (a) and (b) Steps have been taken to
constitute a Plantation Labour Conference on a tripartite basis. The first
meetmg of the Conference was held on the 8th and 9th January, 1947. Ag 8.
r(—splt of the deliberations of the Conierence, the employers have agreed to give—

i) an ad hoc wage increase of two annas per day for man in the Assam
Valley and for a pro rata increase for women and children and for ,similar
wereases in the Surma Valley and Bengal gardens;

(i) Maternity benefit at the rate of Rs. 5/4/- per week for eight weeks; _

(ii) Sickness Benefit for periods of sickness upto two weeks in a year at.
8 rate equivalent to two-thirds of the daily earnings.

Agreement was also reached at the Conference that Government should
prescribe and enforce standards regarding housing and medical services to be
provided by the gardens and that steps should be taken to extend the Primary
Education Acts to plantations. The employers also-agreed that & quick family
budget enquiry should be conducted in certain selected gardens in Assam and
Benga! to ascertain the requirements of the workers and that, on the basis of
the results of this enquiry reasonable rates of wages should be agreed upon at
the next Conference to be convened on the completion of the enquiry. Steps
have been taken to undertake the enquiry. My Department is examining the
question of drafting a Bill regulating conditions of work in the Plantations and"
giving power to Government to prescribe and enforce standards regarding
bousing, medical and health services. The recommendation regarding the

application of the Primary Fducation Acts has been brought to the notice of
Pravineial Governments.

Mr. Sasanka Sekhar Sanyal: Who are the parties to this conference?

The Honourable Shri Jagjivan Ram: Employers, workers and governments-
econcerned.

Mr. N. M. Joshi: How were the workers’ representatives selected for this
conference ? ) . ,

The Honourable Shri Jagiivan Ram: We communicated to the provincial
government to inform the workers organisations working in plantations. We-
contacted these organisations and asked them to send representatives.

Pandit Sri Krishna Dutt Paliwal: Has any date been fixed for the enquiry”’
%o be completed?

The Honourable Shri J'agjivan Ram: The enquiry is to be completed as-
early as possible, T think within two months. N

Babu Ram Narayan Singh: May T know the names of iabour represenﬁahves
at Jharia?

The EHonourable Shri Jagjivan Ram: Jharia is not mteres‘red in plantation,
as my Honourable friend must know.

DEVELOPMENT OF NATIONAL SHIPPING.
150. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable the C'ummerce
Membher please state:

(a) the steps Government have taken ‘or propose to take to develop the
national shipping; and

(b) whether competition in Tndian coasts by foreign' shipping has heen
stopped ? :



' STARRED QUESTIONS AND ANSWERS 329

The Honourable Mr. I. I. Chundrigar: (a) The Government of Indis are
commnitted to & policy of rapid expansion of the Indian Mercantile Marine and
of assisting in its increased participation in the coastal and overseas trade of
the country. The ways and means of implementing this policy are at present
under examination by a sub-committee of the Shipping Policy Committee.
The Sub-Committee is expected to submit its report very shortly and the whole
question of the action to be taken for the development of Indian Shipping will
com¢ under examination after the report is received.

(b) Due to conditions arising out of the war, competition in shipping was
practically eliminated. Demand for shipping requirements far . exceeds the
supply and competition has not, therefore, revived so far, but should it arise
again and be found to be affecting India’s interests adversely, Government
would take adequate steps to deal with it.

Mr. ManuSubedar: Will the Honourable Commerce Member tell this House
something more about the nature of the expenditure incurred from the wsix
million dollars which Government made available for the purchase of ships?

The Honourable Mr. I. I. Chundrigar: The companies to whom facilities
for this dollar exchange were given by Government have not yet reported as
to how much exchange they have utilised. The figures can be compiled only
after the companies submit their report. ‘

Mr. Manu Subedar: Will the Honourable Member tell the House what
happened to the ships which India refused from the German reparations and
whether any substitute ships are offered for us by His Majesty’s Government
or the Allied Council in place of those which were given to India and which
India refused? )

The Honourable Mr. I. I. Chundrigar: That question is entirely unconnected
with this question. I require notice.

Mr. Sasanka Sekhar Sanyal: Have the Government of India any say in
determining the rates and freights which are fixed by the various companies?

The Homourable Mr. I. I. Chundrigar: The question of fixing rates amnd
ireights at present is a question between the shipping companies and their
crganisations on the one hand and the shippers on the other. The Government
have, under the law as it stauds at present, no authority directly to fix the
rates and the question is under examination as to the powers which Govern-
ment can assume in this conuection.

Mr. N. M. Joshi: May I ask whether the Government of India kave con-
sidered the general question of policy as to whether shipping, which ic a key
industry,  should be pationalised or not? I want to know what is the policy of
the Government as regards nationalising shipping industry?

The Honourable Mr. I. I. Chundrigar: The question cannot be considered
pieccmeal. The whole shipping policy will be reviewed when the report which
has been mentioned by me in reply to part (a) is received by government. LN

Seth Govind Das: Is it a fact that the policy of the Government in this
respect was announced as early as 1926 when Mr. Haji presented & Bill in this
House. and since then the movement of the Guvernment has been very slow in
this direction? Now as the Interim national Government has come into being,
will they see that this slowness of speed is abandoned and something is done
soon ? -
The Honourable Mr. I. I. Chundrigar: Government will teke auick steps to
examine the report as soon as it is received, and will reach a decision as earlv
a3 possible. ‘

Mr. N. M. Joshi: Are Government aware that shippifig companiex are
exploiting the passengers of these ships on coastal voyages, and if <o what
steps are thev taking to prevent this exploitation?
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The Honourable Mr. I, I. Chundrigar: Government have received com-
plaints about the alleged exploitation and the question is under examination.

CONFERENCE OF ARCHITECTS IN NEW DrLmi AND PrLaAN oF CHEAP MODERN
Houses 1N RURAL AREaS.

.151. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Works,
Mines and Power Department please state:

(a) if the ‘conference of Architects held at New Delhi in December, 1946 has
evolved any style of architecture in keeping with Indian traditions and suiting
the needs of modern India; and

- (b) if Government have

got any plan for cheap and modern-houses in rural
areas, if so, what? ~ ’

Mr. B. K. Gokhale: (a) No. The Conference of Architects was called to

censider the desirability, if any to undertake legislation, to regulate the practice
and proiession of Architects in India.

(b) No. Sir.

ExPorRT OF BONES.

152. *Seth Govind Das: (a) Will the Honourable the Commerce Member
please state the quantity of bones exported from this country during 19459

(b)~Are Government aware of the fact that bones contain phosphates which
are essential ingredient of manure ?

(c) In view of the fact that we have no natural deposits of phosphates, do

Government propose to take steps to prevent the export of bones and divers
them to agricultural use which is more vital to us? -

The Homourable Mr. I. I. ‘Chundrigar: (a) 35,789 tons.
(b) Yes, Sir.

(c) Export of raw bones and bonemeal is totallv prohibited but a limited
quantity of crushed bones and bonegrists is being allowed because bones in these
ferms cannot be economically utilised for manurial purposes. The use of bone-
meal and superphosphate for manurial purposes is being encouraged by the Gov-
ernment of India and financial assistance is being given to Provincial Governments
for subsidised d stribution of bonemeal. Bonemeal is a bye-produet in the process
of manufacturing crushed bones, and hence if bones are not crushed and
exported, we shall lose our valuable supplies of bonemeal.

Mr. O. P. Lawson: Is it a fact that the manufacture of superphosphates
from bones was discontinued in Europe a hundred years ago as uneconomic?

The Honourable Mr. I. I. Chundrigar: If they had other materials from
which they could get superphosphates in larger quantities they may have
abtandoned it. But if our resources are such that it may be difficult for us to
get superphosphates in large quantities from other materials we cannot afford

. do so.
“ Mr. 0. P. Lawson: Is it uot a fact that the primary use of bones is the
extraction of glues and gelatines, and is it not therefore a fact that it is com-
pletely uneconomic to meamufacture superphosphates from bones from .which
the glnes and gelatines have not been extracted?

The Honourable Mr. I, I, Chundrigar: That is & technical question and will
require examination. But, as T said. we cannot at the preseltt moment give
up any article which gives us superphosphates which we need so badly here.

Seth Govind Das: Will the Government consider the desirability of stopping
the export of bonegrist, which is being exported every year?

The Honourable Mr. I. I. Chundrigar: The quantities for export are fixed
only after fully considering the requirements of the country.



STARRED QUESTIONS AND ANSWERS
Sri §. T, Adityan: Are Government awure of th
of phosphate nodules in the Trichinopoly district of the Madras Presidency ?
The Homourable Mr. I. I. Chundrigar: I shall require notice of that ues.tion
Shri Mohan Lal Saksena: What is the total sum of money grante?i to the
various provineial Governments? '

The Honourable Mr, I. I. Chundrigar: No moncy is given to them.

Mr. Ahmed E. H. Jafter: Will the Honourable Member consider the

advisgbilit_v of appointing a bones inquiry committee to consider all these
questions ? ’ ’

331
e presence of large quantities

(No reply was given.) .
\
REUNION OF PEOPLE IN GoA AND OTHER FoOREIGN POSSESsIONs IN INDIA IN THE
NEw CoONSTITUTION OF INDIA.

153. *Seth Govind Das: Will the Honourable Member for External Affairs be:
pleased to state: -

(a) whether Government are aware that the people of Goa, Damaun, Diu,
and other- foreign possessions in India, have expressed a strong desire for
reunion in accordance with the principle of self-determination, in the new con-
stitution for India; and

(b) the steps that have been taken, or are proposed to be taken to have thwir
claim considered ?

The Honourable Pandit Jawaharlal Nehru: (a) and (b) Government are not
in a position to say that the majority of the people of Goua, Damaun, Diu and
other foreign possessions in India desire regurding a re-union with the rest of
India under a new"constitution. They are awnre however that such sentiments
have been expressed. They feel that the right time to consider the question
of the foreign possessions in India will be at a later stage when the constitution
of India takes shape.

Mr. Sasanka Sekhar Sanyal: What is the attitude of these foreign authorities -
in the matter of these possessions? Are thev prepared to offer these territories
if the people there desire to cpme within the Indian fold?

The Honourable Pandit Jawaharlal Nehru: That is a question which the
foreign authorities should answer and not the Government of India.

Mr. Sasanka Sekhar Sanyal: Is it a fact that the French authorities have
declared their willingness to give up their possessions in Chandernagore and
Pondichery if the majority of people of these places so desire?

The Honourable Pandit Jawaharlal Nehru: I believe it is a fact that the
Governor of the French possessions in -India declared in a speech some time
back that France would abide by the decision of the majority of the people
there.

Mr. Sasanka Sekhar Sanyal: Have the Government of India 1ade any
attempts by this time to ascertain the views of the other foreign possessions?

The Honourable Pandit Jawaharlal Nehru: No, Sir. As I have said in reply
to tbe main question, we think that this question should be taken up very
much later when the time is ripe for it.

ExpaNsioN oF INpIA’s OveRsEAs TRADE.
154, *Pandit Sri Krishna Dutt Paliwal: Will the Honourable the Commerce:
Member please state: - A
(a) the step or steps Government have taken or propose to take for the expan-
sion of India’s overseas trade; and
(b) whether any trade commissigners have been . appointed, any missions

have been sent abroad and whether any commercial links have been estab-:
lished eo far for the purpose? ’
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The Homourable Mr. I. I. Chundrigar: (a) The following steps have been

-or gre proposed to be taken for the expansion of India’s overseas trade:
(1) Progressive withdrawal of wartime restrictions;

_ / 2) Appointment of more Trade Commissioners and the constitution of an
dndian Trade Commissioner’s Service;

_ (8) Re-organization of the existing machinery for the collection and com-
pilation of commercial intelligence;

(4) Setting up of a well-euqipped and specialised publicity organization at
‘Government’s headquarters and the appointment of Publicity Officers in the .
offices of the Indian Trade Commissioners;

(5) Participation in international trade fairs and exhibitions;

(6) Sponsoring of official and non-official Trade Missions to foreign countries
foy surveying foreign markets and establishing contacts. ’

{ (b) (1) In addition to the Trade Commissioners already functioning at New -
York, Toronto, Buenos Aires, London, Alexandria, Mombasa, Sydney, and
Tehran, Trade Commissioners’ offices have recently been opened in Colombo
and Paris and are proposed to be opened shortly in Iraq, Burma, Czechoslovakia,
Scaudanavia, Milan, Hamburg, Shanghai and Singapore. ‘

(2) The Government of India have sponsored a 'Trade Mission to China in
1946. Arrangements have been made to depute very shortlv @ Trade Mission
to countries in the Near and the Middle East.

Mr. Manu Subedar: May I know whether Government have prepared a list
of thcse articles in which India is in short supply and whether Government
have communicated with various countries from which threse articles could
possibly be imported indicating to them that these are short supply articles
which India would need, and also giving them a list of the surplus articles of

“India in order to find out whether an exchange on a barter basis could take
place?

The Honourable Mr, I. I. Chundrigar: The question is being dealt with
every day as occasions arise so far as import of articles in short supply and
the cxport of articles which we have got in plenty are concerned.

Mr. Manu Subedar: Have Government made any communication to the
Governments of other countries on this subject?

The Honourable Mr. I. I. Chundrigar: As I said, the question is being deal$
with from day to day as occasion arises. We have been in touch with Gov-

emments, with Trade Commissioners and also unofficially through several
sources.

ABOLITION OF DIRECTORATE OF RESETTLEMENT AND EMPLOYMENT.

+165. *Maharajkumar Dr. Sir Vijaya Ananda: (a) Will the Honourable the
Labour Member be pleased to state whether Government are aware that the
Directorate of Resettlement and Employment has been able to secure jobs for
only slightly above two per cent of the total number of demobilised persons?

(b) If so, do Government propose to consider the - question of abolishing
this Directorate ?

The Honourable Shri Jagjivan Ram: (a) The answer is in the negative.
During the period 1st July, 1945 to 81st December 1946, the Resettlement and
Employvment Organisation found employment for 79,679 ex-servicemen and over
38,000 discharged war-workers. About 87,000 more ex-servicemen were offered
amrloyment but they either declined the offer or did not appear for interviews

+ Answer to this question laid on the table, the questioner being absent.
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with employers. In addition, during this period the Orgamisation admitted
7,143 ex-servicemen to its training centres; over 22,000 -ex-servicemen have

, been posted to the training centres but have not yet reported at these centres.

‘Thus out of 4,58,598 ex-servicemen who needed employment assistance

86,822 or 18-9 per cent. have already been placed in employment or admitted
$o the training centres.

~ “(b) In view of the fact that this Organisation, which is & new venture in
this country, has been working under difficult and abnormal conditions and only
for a short period, Government do not regard the results so far achieved as
ureatisfactorv.  Government proposes to expand the .scope of this organisation
with a view to developing it into a permanent Employment Serviée.

STATEMENT BY MR. J. J. SINGH ABOUT INDIAN IMMIGRATION INTO AMERICA

156. *Seth Govind Das: (a) Will the Honourable Member for External Affairs
please state whether Government are aware of the statement given by Mr. J. J.
Bingh, in New Delhi about the Indian immigration into America?

(b) If so, what principle are the Government of India going to follow in re-
commending immigrants into America?

(¢) Do Government propose to reopen this question with the United States
of America State Department to increase the annual quota of Indian
immigrants into the United States of America?

The Honourable Pandit Jawaharlal Nehru: (a) Yes.

(b) Immigrants to the United States of America from India will not be
zecommended by the Government of India but will be selected by the United
Btates Government from applicants who possess the qualifications required by
American Law. This is in accordance with ordinary international practice.

(c) No, Sir. We do not propose to take any such step at present. The
proxisions regulating’ these quotas apply equally to the immigrants of alk
nationalities and it will therefore not be feasible, to press the United States
Government to relax them in favour of Indians. ’

Mr, Manu Subedar: How does the Honourable Mewmber reconecile with the
answer given to me the other day by the Henourable the Home Member thas
those who have recently acquired Indian nationality will not take advantage
-of the Indian quota given for America if the United States Government is
going to decide? What steps will Government take in order to see that only
Indisns who are born Indians wiil have the advantage of this immigration quota
snd that immigration quota will not be appropriated by those who have
recently acquired the Indian nationality mostly Germans and Polish Jews?

The Honourable Pandit Jawaharlal Nehru: T am sorry I do not remember
the exact contents of the Home Member’s reply to the Honcurable Member’s
.question. So far as I know no such question has arisen in the Uhited States
-of America. If it does arise, the matter will be dealt with in some way or
"other, but I cannot give any final reply without knowing the facts of the case.

BTATEMENT BY SARDAR SARDUL SINGH CAVEBSHAR ABOUT SHOOTING OF NETAJI
' SuBaAS CHANDRA BosE BY ALLiep Troors

157. *Seth Govind' Das: (a) Will the Honourable Member for External Affairs
‘e pleased to state whether Government are aware of the statement made by
Bardar Sardul Singh Caveeshar at Jubbulpore on the 19th December, 1946,
%o the effect that Netaji Subhas Chandra Bose was recently shot dead on the
Russo-Chinese border by allied troops?
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(b) It so, have the Government of India got any information to this effect
from the Allied military authorities?

_ (c) If the allegation has any basis, do Government propose to make proper
enquiries about the said incident? -

The Honourable Pandit Jawaharlal Nehru: (z) Yes.
(b) No.

(¢) Government have no reason whatever to believe that the statement has
any foundation in fact and therefore do not propose to take any further action.
Such enquiries as Government have made tend to show that Shri Subhas
Chandra Rose died as a result of injuries sustained in an aircraft crash in
Formosa. The evidence of the doctor and nurse who attended on him confirms
/this conclusion. :

{  Seth Govind Das: Are the Government aware that every now and then
‘some sort of a statement comes out from some gentleman or leader in this
respect, and then there is again a lot of confusion? So will the Governmend
thirk it advisable to enquire into the whole matter and make a final statement
in this respect? ’

‘The Honourable Pandit Jawaharlal Nehru: The Government are perfectly
aware that some members of the public have made statements which can only,
be characterized as utterly and wholly irresponsible and without foundation.
It is impossible to check such statements in the press. As for the proposal
that Government should make an enquiry, we have made some enquiries and
the result of those enquiries have more or less convinced us of the fact that I
have gtated in answer to the question. No further enquiry is called for, nor is
‘it possible to hold any further enquiry.

Mr. Ahmed E. H. Jafler: Shall we, therefore, take it tl;at the gentleman
is now finally dead? -

Pandit Lakshmi Kanta Maitra: Provisionally dead!
PRINTING OF LEGISLATIVE ASSEMBLY DEBATES

158. *Mr, Manu Subedar: (a) Will the Secretary of the Works, Mines and
Power Department please state if the Government of India Press, New Delhi is
working as it was before? ’

(b) Are Assembly Debates printed in that Press?

(c) What was the time taken for the issue of these Debates after the date of
the debate (i) before the war, (ji) during 1945-46, and (iii) 1946-47?

(d) Have the Debates of the last Autumn session been printed and sen®
round and if so, on which date? "

Mr. B. K. Gokhale: (a) The Government Press is not as efficient as Govern-
ment would like it to be. The volume of work in the Press has tremendously
increased since the beginning of the war. This has caused severe strain om’
equipment and accessories which have worn out atd there is little prospect of
immediate replacement. There has also been a paucity of trained men to filk
up the new posts created to cope with the work,

(b) Yes.

(¢) (i) Two to three weeks.
() and (i) Four to 16 weeks.
(d) I lay on the table a statement-giving the information desived. -
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Statement showing the dates upon which each day's Assembly Debates of the Autumn Sessiom

of the Legislative Assembly in 1946 were despatched to members of the House
Date of despatch to-

‘Date of each day’s
~ Debates

1946

October 28th
Qotober 26th
October 30th

October 31su

November st

November 4th .

November 6th bt . . .
November 7th . . . . .
November 8th :
November 11th

November 12th

November 13th

November 14th

November 15th . . . .
November 16th . . . . -
November 18th

Member
1946

December 11th
December 13th

December 27th:

1947
January 2nd
January 10th
January 10th
January 10th
January 10th

Janusary 10th

January 16th.
January 16th
January 2ith
January 24th
February lst
February lst
February lst

* Mr., Manu Subedar: In view of the fact that in British Parliament, the
debates are printed off in the course of three days and are available even to
the public in the course of less than a week, will Government make a speciak
effort to see that the proceedings of this House are available both to Members
and to the general public as early as possible, and will they take some speciak.

steps in order to achieve this result?

Mr. B. K. Gokhale: Government are doing their best to see that the pro-
ceedings are printed up as quickly as possible; but there are various circums
stances beyond their control which make it quite impossible to do the worE
as quickly as was being done in pre-war days. I have already referred to some

of the reasons in reply to part (a) of the question.

Mr. Manu Subedar: My point was not clear. My point was that instead
of regarding the printing of Assemhly debates in the same light as the general
printing work of Government—forms and so on—have Government examined
the possibility of having some special arrangement in a section of the Press
during the sitting of the Houses in order to print off and give absolute priority

to the Assembly: debates?

Mr. B. K. Gokhale: Assernbly debates are already given very high priority..
Ordinary and miscellaneous work is given very low priority; but there
certain other things like the Weekly Gazette which hag to come out on &
certain date and has to be given high priority. Ail priorities are very carefully
examined. I can assure’ my Honourable friend that we try to give as high

priority as possible to Assembly proceedings.

are-

Mr. Sasanka Sekhar Sanyal: Will the Honourable Member be pleased to:
state why is it that printed copies of evidence of witnesses who were examined"
in the third week of November by the Banking Bill, Select Committee could"

not be made available before the 20th of January, the da
Committee was finishing its business?

y on which the Selec#-

Mr, B, K. Gokhale: Presumably because it did not have a yetry high priority.
Mr. Sasanka Sekhar Sanyal: What is the reason for this delay?
Mr. B. K, QGokhale: The reasons are that the werk in the Press has very
lergely increased. The machinery has become very old. We have not beem:
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able to buy new machinery. Orders, which have been placed, will take another
,yesr or two before they can be fulfilled. Staff is inadequate; there is a great
“paucity of trained staff. Last week there has been considerable difficulty over
& ceitain type of operators who have suddenly gone on strike without notice
and they have practically brought half the press to a standstill. We are also
baving other labour difficulties. That is really the treason why printing work
has been delayed. Every effort is being made to try and find out alternative
means of getting the work done. Considerable amount of ordinary work is
being sent to Simla and other places where the Press is not on strike. Every
_possible effort is made to get some work done in private Presses. With all

-that, I am sorry that we are not able to cope with the work as expedltlously as
T we wou]d like to.

. Ahmed E. H. Jafler: May 1 ask the Honourable Member whether he
Is aware of the fact that we have not to this day received the index of the
proceedings of the last budget session, and may I know whether we may expect
it or give up hopes altogether?

Mr. B. K. Gokhale: I am not aware w het.her this particular publication has
.not bcen printed vet.

Mr. Sasanka Sekhar Sanyal: Is it not a fact that the Chairman of the

. Banking Bill Select Committee repeatedly requested the Honourable Member

for getting the printing of evidence expedited, and may I know whether this
acute state of things was represented to the Chairman?

Mr. Deputy President: The Honourable Member knows full well that the wit-
nesses did not send in a signed copy of their evidence for a very long time.
Mr. Manu Subedar: May I know with regard to the answer given to (a),
whether even three weeks, which was the case before the war, is not considered
-%00 much, and whether some attempt cannot be mude by Government. to
‘reduce these normal three weeks to about a week in the case of Assembly
debates as such? One week is adequate for any efficient Governmént to pro-
“duce this report if they could make the proper arrangements. Will Govern-
ment consider this matter? . )
Mr. Sasanka Sekhar Sanyal: Hand the work over to private Presses. They
awil]l do it better.

Mr, B. K. Gokhale: The actual time is four to sixteen weeks and every
<ffort will be made to try and reduce it.

Seth Govind Das: Is this rumour true that the Government is thinking to
’ll:lave an entirely separate Press for printing the material of the Central Legis-
ature ?

Mr. B. K. Gokhale: I have not heard of any such proposal.

Seth Govind Das: Will the Government consider the advisability of having
~an entirely separate Press for the Central Legislature as the work is going on
increasing ?

Mr. B. K. @okhale: T will certainly place the matter before the Govern-
ment.

Mr. Sasanka Sekhar Sanyal: Why does not the Government take the help
-of private Pressey?

Mr. B. K. Gokhale: I have already said that every possible effort is made
~%o put out printing work with private Presses.

COMPLAINTS AGATNST THE WORKING OF InDI1A Hovuse v Lonpon

159. *Mr. Ahmed E. H. Jaffer: (a) Will the Honourable the Commerce Mem-
ber please state whether Government are aware of the complaints from various
-<guarters against the working of the India House in London and if so. whether



STARRED QUESTIONS AND ANSWERS 337

‘Government propose to consider the question of improvements in the function-
ing of the India House? ‘ -

(b) Are Government aware that there is dissatisfaction amongst students fm
London with regard to arrangements made for their accommodation in London
and Provincial Universities? ' :

(c) Are Government aware that scores of Indian students are experiencing
inconvenience because of lack of accommodation and the strain of living in
tents and camps under severe weather conditions? .

(d) Are Government aware that queries are not properly answered by
officials who make students wait for hours before granting them interviews?

(e) Are Government aware that there is no arrangement at the India House
for proper information to be given to students and that the information that
is given is often incomplete ?

(f) Are Government aware thut the students have asked for & room at the
India House as a central meeting place for Indian students and if so what has
happened to their request?

(g) What steps do the Government of India propose to take to satisfy Indian
students in London in the above matters so that no inconvenience may be
caused to them in any way?

The Honourable Mr. I. I. Chundrigar: (a) and (b) It is difficult to make =
any general statement on this subject. Complaints have however been received
by the High Commissioner regarding the working of the General and Edu-
cation Departments in his office, and these complaints are being investigated
together with proposals for strengthening India House with a view to its ade-
quately shouldering the greatly increased work and responsibilities that have
developed on it during the post-war period. Discussions to this end are pro-
ceeding with the Deputy High Commissioner who is now in India for this
purpose.

(¢} and (e) Some students have expressed a certain amount of dissatisfac-
tion regarding the arrangements made for their accommodation in London and
Provincial Universities. This is largely due to the difficulty in obtaining ade-
quate accommodation for students in United Kingdom and is not peculiar to
Indian students. It is also a problem that is causing the greatest concern to
educational authorities in Great Britain, and is mainly due to the genersl
housing shortage in that country at.the moment.

(d) Not so far as Government are aware, but they:would be prepared to
have any specific complaints that may bc brought to their notice carefully
examined.

(f) The answer to this question is in the negative. Very large numbers of
students, particularly fresh arrivals, have to be interviewed by officers of the
Fducation Department as well as the Deputy High Commissioner and the
High Commissioner. These interviews take time and in the nature of things
students have to wait before they are called up. A comfortable lounge has
however heen provided for the students in India House.

(g) Not so far as Government are aware, butethey would be prepared to
havo any specific complaints that mayv be brought to their mnotice carefully
«wxamined.

Dr. Zia Uddin Ahmad: Is Government contemuplating to have a special
House in London for the accommodation of Indian students similar to 21,
‘Cromwell Road? .

The Honourable Mr. I. I. Chundrigar: Government is making efforts fo
secure another house in London for the use of Indian students. T am not im
‘& position to say whether it will be similar to the Hostel at 21, Cromwell Rosd.
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Mr. Ahmed E. H. Jafter: If such is the sorry state of affairs for these Indian
students already in London, may I enquire what steps will Government take

to provide suitable accommodation for those students who are shortly leaving
India for. London?

The Honourable Mr. I. I. Chundrigar: Accommodation is very difficult o

obtain, but every possible effort will be made to secure accommodation for
these students when they reach London.

ResoruTioN or U. N. O. AND INDIA’S RELATIONS WITH GOVERNMENT OF FRANOO
SPaIN.

160. *Mr. Ahmed E. H. Jafter: (z) Will the Honourable' Member for Exter-
nal Affairs please state if the Government of India as a member of the United .
Nations Organisation have acted on the recommendation of that Assembly tha§
all members of the United Nations Organisation should cease to have diplomatie,.
comfmercial and other relations with the Government of Franco Spain?

f\b) Will Government please state what is the extent of India’s Commercial
and Diplomatio intercourse with Franco Spain?

(c) Have Government passed any orders in this connection to Indian bodies
concerned, in view of the Resolution passed by the United Nations Organisation.
Assembly?

The Honourable Pandit Jawaharlal Nehru: (a) The Resolution of the United
Nations General Assembly recommended the withdrawal of Ambassadors and
Ministers from Spain. As there is no Indian Ambassador or Minister in Spain,
no action is required by the Government of India on this Resolution.
(b) The Spanish Government have one Consul and two Vice-Consuls in
India. There are no representatives of the Government of India in Spain.
In 1945-46 goods to the value of Rs. 1,38,96,200 were exported from India to-
Spain, and goods to the value of Rs. 9,63,384 were imported from Spain.

(¢) Does not arise.

Mr. Ahmed E. H. Jaffer: Is the Government of India going to send any
Ambgssador to Spain in the near future?

The Honourable Pandit Jawaharlal Nehru: The Government of India have
no intention of sending any Ambassador or Minister to Spain so long as the
present conditions continue in Spain. .

Sardar Mangal Singh: Is there any repiesentative from Spain in India?

The Homourable Pandit Jawaharlal Nehru: 1 have just answered that
_question. The Honourable Member was not following. I said: ‘“The Spanish
Government have one Consul and two Vice-Consuls in India’".

RELAXATION oF RULEs GoverNye ImmicraTION OF INDIANS TO U.S.A.
161. *Mr, Ahmed E. H. Jafier: (a) Will the Honourable Member for- Exter-
nal Affairs please place in the library of the House a copy of the Rules and Regu-
lations regarding Immigration of Asiatics to the United States of America?
(b) What is the number of Indians permitted to enter the United States of
_ America under the New Law governing immigration of Asiatics to the United
States of America?

(c) What is the number of applications from Indis for emmigration to the-
_United States of America during the last 12 monthe ?

(d) Do Government propose to request the Government of the United Btates-
of szierica. to further relax the laws governing Immigration of Indians to the-
United States of America?

The Honourahle Pandit Jawaharlal Nehru: (s8) A copy of the American

Irmigration and Nationality Laws hag been placed in the library of the House..
(b) One hundred per annum.
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(¢) Since the passing of the relevant Public Law in July last, it is under
-stood that 66 applications have been received by the United States Govern-
ment from Indians resident in India and 35 from Indians resident elsewhere.

(d) The attention of the Honourable Member is invited to part (c) of my
reply today to Seth Govind Das on this subject.

TREATY OF TRADE AND NAVIGATION WITH UNITED STATES OF AMERICA -

162. *Sardar Mangal Singh: Will the Honourable the Commerce Member
please state: :

(a) the progress that has been made in the negotiation for the treaty of trade
.and navigation with the United States of America; and

(b) wheather Government of India propose to move in the matter and expe-
-dite the comple ion of these negotiations at an early date?

The Honourable Mr. I. I. Chundrigar: (a) and (b) Neither of the Govern-
ments concerned has taken any step to revive the negotiations for the conclu-
sion of a treaty of Commerce and Navigation between India and the United

States. The Government of India feel that the opportune moment for moving
in the matter has not yet arrived.

Sardar Mangal Singh: May I know, since this matter has been pending for

several years, whether the Government of India contemplate to move in the -
matter and how will they move?

" The Honourable Mr. I. I. Chundrigdr: The Honourable Member may be
aware that the International Trade Conference is to be held at Geneva and
that at that Conference the United States of America desire to negotiate tariff
-concessions with the various countries, including India. Negotiation of a treaty

on a bi-lateral basis does not therefore seem to be opportune at the preseni
Tnoment. :

Quota or Emiecrants FromM Inpia 1O USA.

163. *Sardar Mangal Singh: (a) Will the Honoursble Member for External
Affairs please state what is the annual quota of emigrants from India to the
United States of America? '

(b) How the personnel of this annual quota will be determine& and when the
first instalment is likely to be selected?

The Honourable Pandit Jawaharlal Nehru: (a) One hundred per annum.

(b) Selection is being made now by the United States Government from
applicants who qualify according to the provisions of the American Law, -
applicable to all immigrants of any nationality. -

Sardar Mangal Singh: May I take it that the decision will be taken by the

United States Government and the Government of India will have no say in
the matter?

The Honourable Pandit Jawaharlal Nehru: This is euntirely a matter for the
United States Government, as of any other Government, as to whom thqy
ruay take. Questions may arise in regard to which the Government of India
may like to put their view point before the United States Government. No
doubt if they feel that some matters should be brought befox:e t:he United
States Government or some other reference should be made, it will be done.

ARRANGEMENTS FOR THE RETUEN OF S. ANT. SINGH ¥ROM GERMANY

164. *Sardar Mangal Singh: (a) Will the Horourable Member for External
Affairs please state when the arrangements will be completed to bring back
Sardar Ajit Singh froln Germany?

(b) Whether Government are aware that Sardar Ajit Singh requested the
Indian Military Mission in Germany to move him to a warm place before the
winter came in otherwise his health would be seriously affected in cold weather?
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_ (c) Whether the Indian Military Mission moved in the matter in time and
if not, why not?

(d) What is his present state of health and what arrangements have been
made for his treatment in Germany or elsewhere ?

The Honourable Pandit Jawaharlal Nehru: (a), (b), (c) and (d) It is true
that Sardar Ajit Singh requested the Indian Military-Mission to moye him to
a warm place before the winter. The Indian Military Mission agreed to his
request and forwarded it to the military authorities concerned. But, probably
on account of his impending repatriation, he remained in his original hospital
until he was sent to England on his way to India. At his request he was per-
mitted to extend his stay in London where he has been receiving further treat-
ment. He is expected to complete his journey to India soon.

!

\ INpia’s QUOTA OF REPARATIONS FROM GERMANY
*165. *Mr. Vadilal Lallubhai: Will the Honourable the Commerce Member:
please state : . '
" (a) whether the Government of India have exhausted their quota of reparations.
from Germany, if so, how; . -
(b) if not, how much portion of it have the Government of India exhausted
and how much remains and how do they propose to utilise it ;

(c) whether the Government, of India have received any report from private
individuals and bod.es as to the plant and machinery that would be available to India
and would be useful to India in the development of her industries ; if so, what action
have they taken thereon ;

(d) whether Government are aware that some cf the German plants like rolling:
and ball-beaiing plants, cycle manufacturing plant, Textile Machinery manufacturing.
plants, and big presses for making forgings which would be usefulfor India aie avail-
abls in Germany; and

(e) if so, whether Government will try to make thém availaBle by way of India’s-
quota in German reparations ?

The Honourable Mr, I. I. Chundrigar: (a) and (b). Under the Paris Agree-
ment on German reparations, India has e been allotted 2 per cent. of geneful
reparations called category ‘A’ and 2-9 per cent. of industrial and other capital

-equipment called category ‘B’. Against her category ‘B’ share of reparation
India hus so far been allocated two German plants and eight machines out of
a third plant of the aggregate value of 2,429,800 K. M. The total value of
German" reparation under both the categories has not yet been determinett _
and it is, therefore, not possible to say what portion of India’s category ‘B’
share of reparation has been exhausted and how much of it is still available.
It is proposed to obtain capital goods to the fullest extent possible against
India’s share. No allocati6ns under category ‘A’ general reparation—have
yet been made to member countries of the Inter Allied Reparations Agency.

(c) Suggestion regarding plants and machinery needed by India have been
received by Government from private bodies from time to time and due consi-
deration has been given to these suggestions in making bids for German capital
equipment declared available for reparation delivery.

(d) and (e). Three lists of German plants declared available for reparation
delivery have so far been received by Government and a ball-bearing plans
figures in one of these lists. The question whether this plant should be bid
for is now under consideration. So far no cycle manufacturinz plants, textiles
machinery manufacturing plants ete., have been declared available as repara-
tions from Germany. In view of India's great need for machine too] manu-
facturing plants every effort is being made to obhtain as many of them as
possible by way of repsration.

13
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Mr. Vadilal Lallubhai: Is it a fact that other nations have already removed.
their plants which they got as reparations, whereas India has not?

The Honourable Mr, I. I. Chundrigar: India has not yet removed her plants.
I am not aware as to how far the other statement of the Honourable Member-
is correct, viz., that other nations have already removed their plants.

Mr. Vadilal Lallubhai: Will the Honourable Member enquire into the matter?
Tae Honourable Mr, I. I, Chundrigar: Yes, I shall inquire into the matter.

Mr. Manu Subedar: Will the “Honourable Member ‘give some information
to the House, if he has got it ready, as to what happened to the two ships
which were offered to India, which India refused to take, because they were
not seaworthy or otherwise useful and whether something really useful has been
taken from the United Kingdom (who took away many more ships) for use by
India in erder to replenish her very #lender commercial navy?

The Honourable Mr. I. I. Chundrigar: This point was raised by the Honour-
able Member earlier to-day when T was dealing with a previous question. As-
I said before I require notice of it and I shall certainly make enquiries.

Mr, Vadilal Lallubhai: Is it a fact that the Technicians have made a report
to the Government and will the Governmens of India make the report avail-
“able to the general public for the benefit of the industries and commerce of
this country?

The Honourable Mr. I. I. Chundrigar: The reports submitted to Govern-
ment by the Technicians are somewhat of a contidential nature and it will not
be possible to publish these reports at this stage. As soon as the plants are
allocated to India, it may be possible to give information about them to the
public.

Mr. Vadilal Lallubhai: Is it not a fact that other Governments have pub--
lished the reports which they bad received from their technicians for the benefib
of the industries and commerce of those countries and in view of that fact,

will the Government of India publish these reports for the benefit of the trade -
and industries of this country?

The Honourable Mr. I. I. Chundrigar: I am not‘aware of the correctness

of the Honourable Member's statement but I shall gladly enquire into the-
mdtter.

REPBESENTATIONS FROM INSURANCE COMPANTES FOR LOWERING THE LEVEL.
or TaxATION
166. *Mr. Vadilal Lallubbai: (a) Will the Honourable the Commerce Mem-
ber please state whether Government have received representations from insurance-
assaciations for lowering the level of taxation from 60 pies in the rupee to 45 pies.

and to reduce the percentage of funds to be invested in Government and approved
securities from 55 per ceni to 45 per cent ?

(b) Has the Secretary cf the Commerce Department according to his promise:
lgc_ently made in Bombay urged Government in this respect ?

(¢) Ts it a fact that foreign exchange banks refuse to accept policies issued by
Indian Inscrance Companies ?

(d) If so, have the Central Government taken up the question with Foreign
Exchange Association, London and if so, with what effect

(e) If not, do Government propose to do so in the interest and prestige of the

. Indian Insurance business ?
The Honourable Mr. I. I. Chundrigar: (a) and (b). Representations bearing

on the points mentioned by the Honourable Member have been received and
these are now under the consideration of Government.

(c) and (d). Government haye been informed that some foreign exchange,
banks have refused to accept policies issued by certain Indian insurers. Omn
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enguiry it has been ascertained that these banks have had no say in the matter
and that they have only acted in accordance with instructions from their clients
who open Letters of Credit. The matter is however being taken up again with
-the Reserve Bank of India. '

(e) Though the question does not arise in view of what 1 have already stated,
I may assure the Honourable Member tBat Government will do all that lies in
their power to further the interests and uphold the prestige of Indian Insurance.

Mr, Manu Subedar: May I know whether Government have not found cases
(because I have found them) where a client wants to give the policy of an
Indian eompany and the Exchange Bank says that they could not take up
these policies, as the particular company is not included in the list of com-
panies whose policies they could take? Will Government please inquire info the
matter? N '

! The Honourable Mr, I. I. Chundrigar: I have not come dcross a case of
this type and if the  Honourable Member supplies me with particulars of the
case, I shall certainly look into it.

ExporT OF CHILLIES N

167. *Shri D. P. Karmarkar : Will the Honourable the Commerce Member be |
- pleased to state : '

(a) whether the ban on export of chillies has been lifted, and if so, from what

date ;

(b) the quantity of chillies exported since the ban was lifted ;

{c) whether Government are aware that the unrestricted export of chillies has -
‘tended towards increase in price resulting in hardship to the poor classes of the popu-
“1ation ; and ) .

(d) whether Government propose to re-impose the ban to make chillies available
. &t & cheaper price ? '

The Honourable Mr. I. I. Chundrigar: (a) The ban on export of chillies was
lifted on 3rd November 1945 but was re-imposed on 22nd June 1946.

(b) to (d). Do not arise. '

-Shri D. P. Karmarkar: Is it a fact that after about four months the ban
+was again lifted in the month of September?

The Honourable Mr. I. I. Chundrigar: No, it was not lifted.

Shri D. P. Karmarkar: Is the Honourable Member aware that this fact
-was published in the Indian Trade Bulletin? Will the Honourable Member
:make further enquiries in the matter? :

The Honourable Mr, I. I, Chundrigar: If the Honourable Member brings to
.my notice the publication he refers to I shall certainly make enquiries.

ExporTr OF TAMARIND
'168. *Shri D. P. Karmarkar: Will the Honourable the Commerce Member be

-pleased to state :
(a) whether itisa
and if so, since when; .
(b) the giantity of Tamarind exported since the ban was lifted and to what
- oountries ; ) )
"(0) whether Government are aware that unrestricted export of Tamarind ha®
resulted in increase of prices of Tamarind within the country ; and
(d)’ whether Government propose to re-impose the ban onthe axport of Tamarind
-with & viow to making it availableat a cheap price within the country ¢

The Honourable Mr, I. I. Chundrigar: (a) Yes. The ban ongghe export of
Tamarind was lifted with effect from the 3rd November-1945.

fact that the ban on the export of Tamarind has been lifted
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(b) Figures for export of fruits and vegetables other than potatoes and
onions, are recorded together in the ‘Seaborne Trade Accounts’ as well as in
the monthly returns sent by the Export Trade Controllers. It is, therefore,
not possible to give separate figures for exports of tamarind.

(¢c) The only report in regard to increase in prices was received from the
Bombay Government who were informed that control on this commodity as
well as other unimportant food items was removed after the war was over in
order to utilise the first opportunity of expanding the country’s exports and to
capture the foreign markets before other producing countries re-entered the
export trade, and that small price fluctuations in the local market should not
be “allowed to stand in the way of India’s commercial progress. The Bombay
Government have not approached the Government of India again in the
matter.

(d) The Government do not propose to re-impose the ban on the export
of tamarind at present.

ImporT OoF MR. Hioks To DEsiGN CIvIL AviaTioN BuiLpings
. 1169. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Secretary of the
Works, Mines and Power Department be pleased to state if it is a fact that
one Mr. Hicks has been imported on contract for five years to design the Civil
Aviation buildings on a high salary? . ~

.Mr, B. K. Gokhale: Mr. Hicks has been appointed, as Senior Architect, in
the Central Public Works Department on contract for a period of five years

~from -October 1946 on a salary of Rs. 1,400 per mensem plus £30 Overseas
pay, for designing Civil Aviation Buildings.

ExporTr oF JUTE .

170. *Mr. Ahmed E. H. Jaffer : (a) Will the Honourable the Commerce Mem-
ber please state if it is a fact that on September 30th last the Government of India
announced continuation of contrel over Export prices of Jute and Jute goods ?

(b) Isit a fact that one of the reasons given was Government’s responsibility for
the supply of packing.material at a reasonable price to all countries of the world,
so that a free flow of food grains from surplus to deficit areas may not be impeded %

(c) What is the position at the present moment ?

(d) Has price control ended ? .

(e) Is it a fact that the quota system has been continued by Government with
the result that there is at the present moment a vast accumulation jn Calcutta of the

jute goods for which overseas markets are waiting ?

(f) Are Government aware that shippers are at present ‘greatly hindered finan-
oially while mills’ operations are greatly hampered ?

(g) What are the reasons for putting such restiictions on export ?

(h) Are Government aware that the goods lying idle in Calcutta could bring in

dollars in vast quantity which India badly needs ? _

(i) What is Government’s policy regarding the export of Jute to woild markete ¢

The Honourable Mr, I. I. Chundrigar: (a) and (b). Yes.

(c) and (d). With the withdrawal by the Central Government of their
Export Price Control Order on the 23rd October 1946, the position is that there
is now no control, whether over internal or externsl prices, in respect of both
raw jute and jute goods. '

(e), (f), (g), (h) and (i). In view of the ¥ery short crop of jute in 1946
and the fact that available supplies, both of fibre and manufactured goods,
was expected to fall considerably short of world requirements, the Government
-of India have found it necessary to continue the system of regulating exports

+ Answer to this question laid on the table, the questioner being absent.
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on the basis of destinational quotas with a view to ensuring equitable distril:gu-
tion of this essential commodity and also assisting the trade to preserve its
contacts with its old markets. Government received some complaints regard-
ing accumulations of stocks but the latest review of the stocks with the mills
does not disclose any abnormal accumulation and that the present position is
by no means unsatisfactory if regard is had to the stock position in previous
years. I should like to add that in fixing destinational quotas for various
countries, all relevant factors have been taken into account and that a very fair
share of the supplies that are available has been placed at the disposal of
oouni;ries in the dollar bloc. )

Dr. Zia Uddin Ahmad: What is the policy of the Government as regards
the export of those commodities where the differences between the internal and
external prices are very abnormal? Will the Government themselves under-
take to export in that case or have they any other policy?

e Honourable Mr. I. I, Chundrigar: The question does not arise about
jute| because there is no control on the price of jute in this country. There
is no control either on the internal or the export price of jute and therefore the
question does not arise in this case. ' -

Dr. Zia Uddin Ahmad: I am not talking about control. I want to know
what is the policy of the Government where there is abnormal difference
between the internal price of a commodity in this country and its external
-price, that is price in the country to which it is exported?

The Honourable Mr. I. I. Chundrigar: That is a hypothetical question so
far as jute is concerned. It may arise in the case of those articles over which
there is a price control in the country. - That question is under examination.

Mr., Geoftrey W. Tyson: With reference to part (e) of the question and
the Honourable Member's reply in which he stated that the position was not
unsatlsfactory having regard to the position in previous years, will he please
say what previous years he has compared the present position with—whether
they were war years or pre-war years?

The Honourable Mr, I. I. Chundrigar: The immediate comparison-is with
the figures of 1944 and 1945, '

Mr. Geoffrey W. Tyson: Does the Honourable Member regard as satisfac-
tory the comparison with 1944 and 1945?

The Honourable Mr. I. I. Chundrigar: There was no complaint in 1944
and 1945 of the accumulation of stocks, and if the stocks today are lower
than they were in 1944 and 1945 there is no reason why there should be a
complaint now. R

Mr. Geoftrey W. Tyson: Will Government be pleased to re-examine the
question and see whether there was in fact considerable complaint in 1944
and 1945 of an accumulation? i

The Honourable Mr. I. I. Chundrigar: Government have examinéd the ques-
tion and they do not feel that the complaint regarding the over-accumulation
of stocks is justified.

Mr. Geoffrey W. Tyson: I am asking whether Government will re-examine
the question. )

The Honourable Mr, I. I. Chundrigar: Government have twice examined if
onle recently and there is no occgsion to ré-examine it.

) INDIAN EmBassies N FOREIGN COUNTRIES

171. *Shri D. P. Karmarkar: Will the Honourable Member for External
Affairs be pleased to state :

(a) the countries where Indian embassies have been established ;
(») the status of these embassies ; ®
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(c) the names of the countries where embassies will be established in the near
future ; and

(d) the functions with which these embassies have been entrusted ?

The Honourable Pandit Jawaharlal Nehru: (a) United States of America
and China,

(b) Their status is the same as that of any other Embassy.

(¢) The question of exchanging Diplomatic Missions with the U.S.S.R..
amcl other counfries in the near future is engaging the urgent attention of
Government. No final decision regarding the countries. in which Missions will
be opened has yet been reached. i

(d) The functions are similar to those of all Embassies, that is to say, all
matters pertaining to India’s relations with the countries concerned.

Mr. Ahmed E. H. Jaffer: Is it a fact. Sir, that an Ambassador is going
to be appointed shortly for Canada? -

The Honourable Pandit' Jawaharlal Nehru: There- is no question of appoint-
ing an Ambassador in Canada. But recently the Canadian Governmens$
announced that they are going to send a’High Commissioner to India; and no
-doubt India will send a High Commissioner to Canada also later. '

Mr, Ahmed E. H. Jafter: May I ask whether these High Commissioners
and Ambassadors are appointed by the Honourable Member himself or by the
C:;bineg ?or by the Federal Public Service Commission? How will they be
selected? .

The Honourable Pandit Jawaharlal Nehru: The practice is that in regard_'
to these appointments the External Affairs Department recommends the name

to the Member in charge and the name is sept by him to the Viceroy, for his
sanction. : ¢

Mr. Ahmed E, H. Jaffer: Is it the policy of the External Affairs Depart-
ment to appoint Muslims who  hold anti-Muslim - League views in such
appointments ? '

The Honourable Pandit Jawaharlal Nehru: It is our policy to appoint compe-
tent men, and the fact that a person is a Muslim Leaguer does not necessarily
mean that he is competent.

Mr. N. M. Joshi: Is the Gevernment of India aware that (reat Britain
-and America appoint Labour Attaches in their Embassies in various countries
in order that they should collect information and keep contact with the labour
movement, and do the Government of India propose to appoint similar Labour
Attaches in U.S.A. and China where Ambassadors have already been appointed ?

The Honourable Pandit Jawaharla] Nehru: I am sorry I did not wholly
catch the Honourable Member’s question. So far.as the question of appoint-
ing Labour Attaches is concerned, we certainly wouid like to appoint such
Labour Attaches wherever néeded, wherever conditions warrant such appoint-
ment. The Honourable Member will remember that the opening up of
Embassies and Legations is something new for us and we have gradually to
build them-up. And if we appoint too large a number of persons on the staff
of each Embassy or Legation we might not consolidate the position in regard
to work so easily and there may be overlapping and waste of energy. But we
certainly intend to appoint various types of Labour Attaches in countries where
there is industrial development.

Mr. Ahmed E. H. Jafter: May I take it that the Honourable Member has

not been able to obtain a competent Muslim Leaguer and that Muslim
Leaguers are all incompetent?

-
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The Honourable Pandit Jawaharlal Nehru: I may assure the Honourable
Meniber that I meant no such thing. If the House will recollect, so far there
have been four appointments ever since I took charge of this office. Of the
four appointments two were those of Ambassadors and two other appoint-
ments. One of the Ambassadors recently appointed, who has not taken charge
yet, is a service appointment. In fact it is a continuation of the person who
was there, that is, Mr. K. P. S. Menon in Nanking. He has been there for
some years as the Government of India’s representative, and he has bqen
raised to the rank of Ambassador. It is therefore the continuation of a service
appointment. Of the other three appointments, as the House knows, one of
our colleagues in this House has been appointed Ambassador in the United
States—Mr. Asaf Ali. Two other appointments were the representative in
Burma and the representative in Goa. Both those appointments, as it happens,
have gone to Muslims—Muslim gentlemen who are unconnected with any party
or with politics, one might say, who are eminently fit and competent and
who, during the short period they have been there have justified themselves
cou{pletely. :

kr. Ahmed E. H. Jafter: Is it a fact that Mr. Shafaat Ahmed Khan is going
to be appointed High Commissioner for Canada? -

Mr. Deputy President: Order, order.

The Honourable Pandit Jawaharlal Nehru: Nobody has been marked out for
Canada, but a person of the eminence of Sir Shafaat Ahmed Khan certainly
will always be taken into consideration. '

Babu Ram Narayan Singh: May I take it that the Cabinet as a whole has
nothing to do with these appointments?

The Honourable Pandit Jawaharlal Nehru: This matter has not been a
Cabinet matter in the past. :

SUSPENSION OF POLITICAL AGENT, MALARKAND AGENCY AND DEPUTY COMMISSIONER
+ DeHRA IsMAL KHAN IN CONNECTION WITH INCIDENTS DURING THE HONOURABLE
PANDIT JAWAHARLAL NEHRU'S FrONTIER TOUR .

172. *Mr. Ahmed E. H. Jaffer: (a) Will the Honourable Member for External
‘Affairs please state if if is a fact that Khan Bahadur Nawab Mahbub Ali, Folitical
Agent, Malakand Agency and Khan Bahadur Khan Dilawar Khan, Deputy Commis-
sioner, Dehra Ismai' Khan have been suspended ?

(b) Isit a fact that they have been suspended as a result of Pathan T1ibesmen’s
attack on the Honourable Member last year during the Frontier tour, as is reported
in the Times of India of 9th January 1947 2¥

(¢) Isitafactthatthe Government of India have asked the Madras Government
to lend the services of Justice R. Clark, Judge of the Madras High Court to inquire
into the incidents during the Honourable Member’s tour of the Frontier particularly
at Malakand % -

(d) What are the reasons for holding such an enquiry and whether the report
when ready would be made public ?

(e) Whether the public will be allowed to appear before his enquify to place
f acts connected with the Honourable Member’s tour, if not, why not ?

The Honourable Pandit Jawaharlal Nehru: (a) Yes.

(b) Khan Bahadur Nawab Mahbub Ali has been suspended pending an
enquiry into his conduct in connection with the attack made at Malakand
during my visit' to the Frontier. Khan Bahadur Dilawar Khan, an officer of
the N. W. F. P. Provincial Service has been suspended by the Provincial
Government for reasons in no way connected with my visit.
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ic) Mr. Justice Clark of the Madras High Court has been appginted to

conduct a departmental enquiry into the conduct of Khan Bahadur Nawab

Mahbub Ali Khan in regard to the incidents which occurred at Malakand. No
enquiry into incidents elsewhere is contemplated.

(d) I have already stated the reason for the enquiry. The result of the
enquiry will be made public, but as it is a departmental and not a public
enquiry the Presiding Officers’ report will not necessarily be published.

(e) The officer concerned is entitled under the rules to call such witnesses
in his defence as he may wish.

Dr. Zia Uddin Ahmad: May I know if charges have been framed against
any officers?

The Honourable Pandit Jawaharlal Nehru: Obviously, Sir, there is no
enquiry without charges.

Dr, Zia Uddin Ahmad: If it is a departmental enquiry, as has been pointed
out, and not a judicial enquiry, may I know why a judge of a High Court and
not an officer of the department has been asked to conduct the enquiry?

The Honourable Pandit Jawaharlal Nehru: To ensure that the enquiry should
be -at the highest level. . :

Dr. Zia Uddin Ahmad: Why not a judicial enquiry then?

The Honourable Pandit Jawaharlal Nehru: After full consideration of the
subject we decided that this was fairest to all parties concerned and the quickest

way of dealing with it. In fact we gave alk the advantages of a judicial enquiry
to him without the disadvantages. ~

Khan Abdul Ghani Khan: Is it a fact that Khan Bahadur Dilawar Khan's
suspension is for corruption?

Mr, Deputy President: Order, order. The question hour is over.

(b) WRITTEN ANSWERS
LABoUR EXCHANGES IN INDIA.

173. *Mr. Hafiz M. Ghazanfarulla: (a) Will the Honourable the Labour
Member please state how many Labour Exchanges have been established in th
United Provinces ? What are their locations ?

(b)'Wha.t is the amount of expenditure on each of these establishments ?

(¢) How many people so far have got employment thiough these Exchange
in each place ?

The Honourable Shri Jagjivan Ram: (a) The total number of Employment
Exchanges in the United Provinces is ten, and these are located at Agra,
Allahabad, Almora, Bareilly, Cawnpore, Gorakhpur, Jhansi, Lansdowne,
Lucknow and Meerut.

- (b) A statement showing the estimated expenditure for the financial year
1946-47 is placed on the table. Under the Resettlement and Employment
Scheme actual expenditure on Employraent Exchanges in a province is shared
Retween the Central and the Provincial Government in the ratio of 8:2. The
share of the Central Government and the contribution to be made by the U. P.
Government has accordingly been showr separately in the statement.

(¢) A statement showing the number of persons registered at each of the
Exchanges in the United Provinces and those placed in employment upto 31st
December 1946 is placed on the table®
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Statement showing the estimated Expenditure on various Employment'Exchanges in the-
,, United Provinces during the year 1946-47.

* Rs.

1. Regional Employment Exchange, Cawnpore - . . . - 1,20,200

2. Sub-Regional ‘Employment Exchange, Agra . . . 37,800

3* Sub-Regional Employment Exchange, Allahabad . . .. 40,000

4. Bub-Regienal Employment Exchange, Almora . . . 42,400

" 5. Sub-Regional Employment Exchange, Bareilly . _ . . 43,000
6. Sub-Regional Employment Exchange, Gorakhpur . . . 48,300

7. Sub-Regional Employment Exchange, Jhansi . N . 35,400

8. Sub-Regional Employment Exchange, Lansdowne . P . 34,800

9. Sub-Regional Employment Exchange, Lucknow . . . 44,700

10. Bub-Regional Employment Exchange, Meerat . . . 32,100

( Total . 4,78,700
—— s e

Provincial Government’s contribution at 409, . . 1,981,600

. Central Government’s share . . 2,87,200

Statement showing the number of persons registered at the Employment Exchanges in the

U. P. and the number of persons placed in employment by those Exchanges upto the 31st
December 1946. -

- Exchanges . Regiatration- . Placings
—————— e e
1. Agra . . . 5,346 940
2. Allahabad . 6,821 2,099
3. Alomra . “ e 4,477 . 12
¢. Bareilly ol 5,957 980-
8. Cawnpore . . 20,809 ‘| 9,015
6. Gorakhpur . . 12,408 1,528
7. Jhansi .. . 3,882 1,012
8. Lansdowne . . ) 4,230 889
9. Lucknow . . . 9,305 2,006
10. Meerut . 8,068 1,187
, Total . . 81,303 20,378

Pei'cent.&ge of Placings to Registi‘atﬁons. . . 259%

ExporT OF MINERAL ORES

. 174. *Mr, P, K. Salve: (a) Will the Secretary of the Works, Mines and
Power Department please stale whether it is the policy of Government ‘o dig
up the Mineral Ores and send them abroad?

(b) What quantities of Mineral Ores, Manganese, Coal, TIron, Bauxite, Mio‘s
Thorium, Titanium have been sent abroad from India during the last four years ?
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(¢) Hawe Government made any plans to convert the raw mineral Ores into

" finizhed produéts in this country before sending them abroad * If so, what are

they ? -,

(d) Have Government designed any machinery to investigate our mineral pos-

sibilities by scientific prospecting ? If not, do Government propose to do so now?

(e) Do Government propose to adopt the policy that our foreign trade, as far

as possible, must be limited to finished products and should not include convertible
raw materials ¢ :

Mr. B. K. Gokhale: (a) No Sir. The policy of Government is to’ promote

the conservation, exploitation and utilisation of the mineral resources of the

country in the national interest.
(b) The statistics of export which are readily available are noted below
although their accuracy cannot be guaranteed:

Manganese . . . 1,468,916 tons (1942-43 to 1945-46)
~ Coal . . . 787,217 tons ( ditto’ ) )
Iron . . . . practically nil
Mica . . . . 542,528 owts ( ditto )
Monazite . . 4,614 tons ( ditto )
Bauxite . .
Not separ \tely specified in the trade
Titanium . . return. ’

.

(c) A National Mineral Policy Conference was held at New Deihi on the

10th and 13th January 1947. This was attended by a large number of re-

. presentatives of industry, commerce, labour and other interests as well as by
representatives of Provincial and States Governments at Ministerial level. °

The question of formulation of a mineral policy is now under consideration. But

the conversion of raw mineral ores into finished products in this country

depends on the progress of industrialisation and various other considerations

over which Central Government have little control. Nor is it easy to make

detailed plans in the absence of expert assistance which might have been

available if any such organization as a Bureau of Mines had been in existence.

(d) Scientific prospecting of minerals has been carried out by Government
for many years through the Geological Survey of India. This is being expanded
to several times its pre-war strength, and new methods, such as geophysical
prospecting and deep drilling, are being or will shortly be utilised. Steps will.
soon be taken to carry out a Geological and Physico-Chemical Survey of the
uranium bearing minerals of India by the Geological Survey of India in colla-~
boration with the Council of Scientific and Industrial Research. Government
]Inzvg tai}seo appointed a Committee to draw up. s plan. for a Central Geophysical

stitute. ‘

(e) The question of policy is still under consideration, but I am sure most
people 'yg}ll agree with the policy as stated by the Honourable Member, as far
as possible.

\

EXPENDITURE ON THE PROPOSED Kost Scomeme
175. *Babu Ram Narayan Singh: Will the Secretary, Works, .'Mi.nes and
Power Department be pleased to state: ‘
(a) whether the proposed Kosi scheme has finally been sanctioned ;
(b) the details of the work to be done according to the soheme ;
(c) the estimated amount of expenditure ; and
(@) the period within which it is expected to be completed ?
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Mr. B. K. Gokhale: () The scheme has not yet been sanctioned. Prelimi-
nary surveys and investigations are being carried out by the Central Water-
ways, Irrigation and Navigation Commission. The scheme will be sanctioned
if, ‘on receipt of the project report, it is found that the scheme is technically
and financially sound.

(b) Details have not yet been worked out. According to the preliminary
report prepared by the Central Waterways, Irrigation and Navigation Commis-
sion, the main features of the schéme will be as follows:

(i) Construction of a dam about 750 feet high across the Chatra Gorge in
Nepal,
/(ii) Installation of power plant at the dam site,
| (iii) A barrage in Nepal across the Kosi some distance below its debouch into
" the plains,
(iv) A second barrage near the Nepal-Bihar border with two canals on the
right bank, ' _
(v) Provision of navigational facilities from the Kosi Reservoir to the Ganges

(c¢) Roughly Rs. 90 crores.
(d) About ten years.

+ PROPOSED DAMODAR  SCHEMES

176. *Babu Ram Narayan Singh: Will the Secméary, Works, Mines and
Power Department be pleased to state:

(a) the stage the proposed Damodar scheme has reached ;

(b) the amount of expenditure that has hitherto been incurred ;

(¢) the attitude of the people to be affected by the Scheme ;

(d) protest if any against the Scheme received by Government ; and
(e) Government’s reaction on receipt of the protest ?

Mr. B. K, Gokhale: (a) A preliminary memorandum on the Unified Deve-
lopment of the Damodar River was published early in 1946. Preliminary
project reports in respect of three out of the eight dams proposed in the
Schemes have since been completed. Tentative agreement has been reached
between the Provincial Governments concerned and the Central Government
with regard to the financing of the Scheme, the resettlement of the displaced
population and the setting up of a Damodar Valley Corporation by an Act of
the Central Legislature. The matter is expected to be finalised at a Confer-
ence to be held on the 15th February 1947 between representatives of the Gov-
ernment of India, the Governments of Bengal and Bihar and other interests.

(b) About Rs. 8% lakhs.

(c) Both Bengal and Bihar realise that the Scheme is in the ultimate
interest of the people of these Provinces—although Bihar’s approval is naturally
subject to satisfactory arrangements being made for the resettlement of the
population in areas which are likely to be submerged. .

(d) No direct protest has been received by Government. There was, how-
ever, an adjournment motion on the subject in this House during the last
budget session. The motion was withdrawn on an assurance that, when Gov-
ernment bad come to some definite conclusion, they would circulate a paper

- to the House embodying their conclusions. This will be done as soon a8
agreement has been reached between the Governments concerned.
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FErTILISER FACTORY AT SINDHRI "

177. *Babu Ram Narayan Singh : Will the Honourable the Labour Member
be pleased to state:

(a) the stage the proposed Scheme of establishing & Fertilier factory atSindhri
near Dhanbad has reached ; the estimated amount to be required ; and

(b) the period within which it is expected to be completed ? .

The Honourable Shri Jagjivan Ram: The question should have bee
.addressed to the Honourable Member for Industries and Supplies. It has
accordingly been transferred to the list of questions for the 17th February,
1947, when it will be answered by the Honourable Member for Industries and
Supplies.

UNSTARRED QUESTIONS AND ANSWERS

~  DrsaBmITIES ON BRITISH INDIANS IN SOUTH AMERICA.

33. Seth Govind Das: Will the Honourable Member for External Affairs be
pleased to lay on the table of the House a statement showing the total British
Indian population and the social, political and other disabilities imposed on
them as compared to Britons or citizens of other European countries in the
various countries of South America?

The Honourable Pandit Jawaharlal Nehru! The Government of India has
no up to date information on the number of British Indians in South America.

The latest known figures are as follows:

Population
Year
of
—_ Estimate of
Indians Total Indian
: population
British Guiana . . . 187,185 361,754 1942
Dutch Guiana . N . 54,353 191,628 1944
Brazil . * 2,000 43,250,000 1931
. (1941)

2. There is no discrimination against persons of Indian descent. Municipal
and political franchise, rights of property and of citizenship generally are under-
stood to be enjoyed by all, irrespective of race or creed.>~But in British Guiana
marriages performed by Hindu or Muslim rites are required to be registered
by the parties if they are to be recognised by the State. No such registration
is required there in the case of marriages by a Christian Minister or a Civil
Magistrate. Bills to amend the law in regard to the marriage of Hindus and
the marriage and divorce of Muslims are at present under the consideration
of the Government of the Colony. As regards the cremation of Hindus in
British Guiana, the Government of the Colony huve stipulated certain condi-
tions in the interests of sanitation and hygiene, which in some respects are
unacceptable to the local Hindu population.  Representation on their behalf
has been made to His Majesty’s Government. :

EXPENDITURE ON THE FEDERAL COURT
34, Mr. Sasanka Sekhar Sanyal: Will the Hpnourable the Leader of the
House be pleased to state: )
(a) the number of cases that have come up before the Federal Court during
the year 1946, separately mentioning the number of cases that have been
actually decided by the said court during the said period;
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(b) the number of days that the said court actually sat during the said period;
(c) the annual expenditure that is made for the maintenance of the said
court and its offices showing roughly the heads and classes of such expenditure;
and ) :
(d) the steps that are being taken or are under the contemplation of Gov-

ernment for making the Federal Court a substitute Court for the Privy Council
vand for enlarging the powers of the said Federal Court?

The Honourable Pandit Jawaharlal- Nehru: (a) Fifteen appeals were filed
during the calendar year 1946. The Court actually heard 14 cases but delivered
judgment in 11 cases. '

"(b) 26 days.

(¢) The annual expenditure on the maintenance of the Court and its offices

amounts to about Rs. 3 lakhs and it is incurred on the sub-head given below:—

. (1) Pay of Officers.
\ (2% Pay of Establishments.

(3) Other Charges.

(d) No immediate action in this direction is contemplated. @ The Honour-
able Member is referred to the replies to his starred question No. 138 of the. -
318t October 1946 and to Seth Govind Das” starred question No. 261 of the
6th November 1946. . '

CoPIES OF LABOUR LEGISLATION IN THE LIBRARY OF THE CENTRAL LEGISLATURR

85. Mr. Vadilal Lallubhai: Will the Honourable the Labour Member be
pleased to state whether, in view of the fact that this Assembly is considering
various pieces of Labour-Legislation in this country,  Government propose to
make available in the Library of the Central Legislature for the use of all
Members all pieces of Labour Legislation enacted in various countries?

The Honourable Shri Jagjivan Ram: The texts of the most important laws
and regulations -affecting labour adopted in the different countries are repro-
duced in the Legislative Series of the I. L. O. and copies thereof are regularly
supplied to the Library of the Central Legislature.

ELECTION OF A MEMBER TO THE COURT OF THE DELHI UNI-
VERSITY. .

- 2 &t op S aa S ga gae PUa 1 O Ol Ul Jau]
et 0 & gx (VIIT of 1922) 19rr ol  Rugaipe oo a2
(1) ik o 1A giae L] AW WS a0 19 el edoiie!
2% by a J&ls e Schedule. S el i s sl S (o) ads
Jbé S%Kuafn& Kol ﬁuéﬁﬁ'wﬁ"s U’ﬂ—ﬁégb&f_&w’w’
A U SR e eI R Jugll B S oy S S ey

= te Kl oS ke B Ll ey Sl > Op Syl Sl &y
NIPE S Ryt g2 08 Eyn lae S ylyaas i S sl (ul S Lo
RO 8 & 2 LS L 3 kS (Legislatures) sypaluss) Syt RN
comd Pe o> Sl 856w Ua oyf Q] € lysae sl J S @y Rugysipe
e Dl 5 8 e fUa By ] KU e el R el oS
Sola Up Dbl K e B A D S torm apir sa &1 - n X g




ELECTION OF A MEMBER T0 THE COURT OF THE DELHI UNIVERSITY 363
. (
(English Translation of the above)

The Honourable Maulana Abul Kalam Azad (Member for Education and
"Arts)’ Sir, I move: . .

“That in pursuance of Clause (xiv) of sub-section (1) of Section 18 of the Delhi
University Act, 1922 (VLII of 1922) us amended by the Delhi University (Amendment) Act,
1943 (XXIV of 1943), read with clause (5) of Statute 2 of the Statutes of the University
set out in the Schedule to the latter Act, the elected members of this Assembly do proceed
to elect, -in such manner as may be approved by the Honourable the President, one person
from among their own number to be a member of the Court of the University of Delhi
vice Honourable Mr. Liaquat Ali Khan resigned.”

Honourable Members of the House are aware that Delhi University "Act

12 Noox: 1922 -entitles the Central Legislatures to elect a few members to
= *  the Court of the Delhi University. Accordingly, on the 20th
February last year the Honourable Mr. Liaquat Ali Khan was elected. He
h}z:s now resigned and a member should be elected in his place for the rest of
the term.

. Mr. Ahmed-E. H. Jaffer (Bombay Southern Division: Muhammadan Rural):
What about translation to the European Group?

Mr. Depﬂfy President: Order, order. Motion moved:

“That in pursuance of Clauwse (xiv) of sub-section (1) of Bection 18 of the Delhi.
University Act, 1922 (VIII of 1922) as amended by the Delhi University (Amendment) Act,
1943 (XXIV of 1943), read with clause (5) of Statute 2 of the Statutes of the University
set out in the Schedule to the latter Act, the elected members of this Assembly do proceed
to elect. in such manner as may be approved by the Honourable the President, one person:
from among their own number to be a member of the Court of the University of Delhi.
viee Honourable Mr. Liaquat Ali Khan resigned.”

_ Haji Abdus Sattar Haji Ishag Seth (West Coast and Nilgiris: ~Muham-
madan): Have I to speak in Urdu, so that my Honourable friend may under-
stand ?

Mr. Deputy President: If any Honourable Member is' acquainted with
English to the extent that he can talk in English and he has bheen talking in
English, then he should make his speech in English. If he cannot speak
English, then he is quite at liberty to speak in whatever language he chooses.

Haji Abdus Sattar Haji Ishaq Seth: T want to ask a question of my Hon-
ourable friend. I want to know whether he will understand it.

Mr. Deputy, President: I understand that the Honourable Member does
understand English so.much that he will be able to follow the question but he-
may not be able to speak in English.

Khan  Abdul Ghani Khan (North ~West Frontier Province: General):
Chaudhri Sri Chand used to speak in Hindustani, although he knew English
very well.

Haji Abdus Sattar Haji Ishaq Seth: The Honourable Member said that a
member is to be elected for the balance of the period that was to be served by
the Honourable Mr. Liaquat Ali Khan: What is the balance of the period?

KA TCRRC Il DA O PRvss U RX WSy opee: K W T TP |
- abs

_The Honourable Maulana Abul Kalam Azad: The Honourable Mr. Liaquat
Ali Khan was elected a member of the Delhi University Court for three vears:
on the 20th February 1946. He has now resigned.

Mr. Deputy President: The question is:

“That it pursuance of Clamse (xiv) of sub-section (1) of -Section 18 of the Delhi
University . Act, 1922 (VIII of 1822) as amended by the Delhi University: (Amendment) Act,
1943 (XXIV of 1943), read with clause (5) of Statute 2 of the Statutes of the University

\
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set out in the Schedule tc the latter Act, the elected members of this Assembly do proceed
to elect, in such manner as may be approved by the Honourable the President, one person
from among their own number to be a member of the Court of the University of Delhi
wice Honoarable Mr. Liaquat Ali Khan resigned.” -

The motion was adopted.

Mr. Deputy President: I have to inform Honourable Members that the
following dates have been fixed for receiving nominations and holding elections,
if necessary, for the purpose of election of a member to the Court of the Uni-
versity of Delhi.: '

Date of nomination.—12th February, 1947.
Date for Election.—14th February 1947.

The nominations will be received in the Notice Office upto 12 noon on the
-date mentioned for the purpose. The election, which will be conducted in
acgordance with the Regulations for the holding of elections by means of the
sidgle transferable vote, will be held in the Assistant Secretary’s room in the
«Council House. between the hours of 10.80 a.M. and 1 p.M.

INDIAN LEGISLATURE (PREVENTION OF.DISQUALIFICATION)
BILL.

The Honourable Mr. Jogendra Nath Mandal (Law Member): Sir, I move
for leave to introduce a Bill to declare certain offices in the service of the Crown
in India to be offices the holding of which does not disqualify the holder thereof
for election as or continuance as a member of either Chamber of the Indian
Legislature.

Mr. Deputy President: The question is:

“That leave be granted to introduce a Bill to declare certain offices in the service~of the
Crown in India to be offices the holding of which does not disqualify the holder ‘thereof for
-election as or continuance as a member of either Chamber of the Indian Legislature.’’

The motion was adopted.
The Honourable Mr. Jogendra Nath Mandal: Sir, I introduce the Bill.

. IMPORTS AND EXPORTS (CONTROL) BILL.

The Honourable Mr. I. I. Chundrigar (Commerce Member): I beg to move
for leave to introduce a Bill to continue for a limited period powers to prohibit
-or control imports and exports.

Mr. Deputy President: The question is:

“That leave be granted to introduce a -Bill to continue for a limited period powers to
iprohibit or control imports and exports.”

The motion was adopted. -
The Honourable Mr. I. I. Chundrigar: Sir, I introduce the Bill.

INDIAN RAILWAYS (AMENDMENT) BILL.

Mr. Deputy President: The House will now proceed with the further consi-
-deration of the following motion moved by the Honourable Dr. John Matthai
-on Wednesday, the 5th February 1947, namely:

“That the Bill further to amend the Indian Railways Act, 1880, Le taken into considera-
-tion.” :

The Honourable Dr. John Matthai (Member for Railways and Transport):
Sir, I do not want to make a speech at this stage, but there is just one matter
‘that T would like to refer to. The remarks which were made on this Bill last
week by my Honourable friend Mr. Sri Prakasa appeared to-be based on s
amisunderstanding of the object of this Bill, and I want to explain very btiefly
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again what it is that we are aiming at. It is not a Bill for reducing the liability
of the Railways, as my Honourable friend thought; it is a Bill really for en-
hancing their liability. In regard to most goods transported by railways, they
have exactly the same liability as any person to whom goods are entrusted for
s specific purpose under an agreement. But there is a certain small class of
articles shown in the Schedule in regard to which their liability is limited.
Here the general liability of railways is limited to articles not exceeding Rs. 100
in value. DBeyond that, they will not be liable unless the articles are declared
and insured. The point of this Bill is to increase the minimum value of articles
for which insurance is required from Rs. 100 to Rs. 300 in accordance more or
less with the change in the level of prices since this limit of Rs. 100 was fixed
57 years ago. It is a non-controversial Bill and I hope the House will have-
no difficulty in having it passed into law.

Mr. Deputy President: The question is: .
u “That the Bill further to amend the Indian Railways Act, 1890, be taken into comsidera-|
ion.” |

The motion was adopted.

Mr. Deputy President: The. question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Mr. Shavax A. Lal (Government of India: Nominated Official): Sir, I move::

*“That in clause 1 of the Bill, for the figures ‘1946’; the figures ‘1947" be substituted.’’

Mr. Deputy President: The question is: _

“That in clause 1 of the Bill, for the figures ‘1946’, the figures ‘1947° be substituted.’’

The motion was adepted.

Clause 1, as amended, was added to the Bill.

The Title and the Preamble were added to the Bili.

The Honourable Dr. John Matthai: Sir, I move:

“That the Bill, as amended, be passed.”

Mr. Deputy President: Motion moved:

“That the Bill, as amended, be passed.”

Dr, Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan
Rural): Sir, 1 welcome this Bill as it correspouds to the suggestion that I have
already repeatedly made on the floor of the House, namely, that the purchasing
power of the rupee has now been reduced to one-third and I suggested that for
each Rs. 100 Government shaquld read Rs. 8300. I.am glad that Dr. John
Matthai has taken the lead in the matter that instead of Rs. 100 we should read
Rs. 800, and T hope this noble examplé will be followed by the Finance Member
and by his colleagues in other Departments. I, therefore, whole-heartedly
support this Bill. '

Mr, Deputy President: The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.

-

~

R!\TtWAYS (TRANSPORT OF GOODS) BILL
The Honourable Dr. John Matthai (Member for Railways and Transport):

Sir. T,move: ‘

“That the Bill to confer for a limited period special powers for reculating the tml}sport
of goods on railwavs, be referred to a Select Committee consisting of Mr. M. A. F. Hu'tze},
‘Shri Sri  Prakasa, Shri D. P. Karmarkar, Shri Jaganmath Das, Pandit.
Balkrishna Sharma. Mr. Muhammad Nauman, Khan Mohammad Yamin Khan, Sul:d&!'
Mangal Sinch, Rai Bahadur Devendra Mohan Bhattacharya and the Mover, with instructions
to report on or before the 17th February, 1947, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five.”
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Sir, the purpose of ths Bid is to secure legislative authority for continuing the
gontrol in regard to railway priority. The present railway priority orgaunisation,
which was started in 1942, iunctioned untii last September by virtue of powers
conferred by ruies passed under the Defence of India Act. These powers expired
last September, aud since then the organisation has functioned by virtue of an
Ordinance which was pa,bsed last September 'and which is due to expire on the
25th March. We are now, taerefore, asking the Legislature to give us authority
to continue. this organisation beyond that date. Although it is proposed to
coutinue the organisation, it is not proposed to continue it i the sanie fashion
and on the same basis as at present. "There has:been -some improvemient in-
transport conditions since the termination of hostilities. While that improve-
ment does not justify a complete elimination of control, it does justify a
cprtain measure of relaxation of the control. At present the way

‘which the priority organisation works is this. It is a compre-
‘hénsive control applicable to all articles. Practically all artices which
-are likely to be moved by railways are divided into various categories
in order of priority in accordance with their relative importance from the national
point of view. What is proposed now is, instead of a comprehensive control of
that kind .to have a limited and reatrlcted control. * Priority will be acéorded
to a small group of articles; all other articles> will be moved in the ordinary
course without priority. In other words, as against the present. systemn
under which practically all articles are accorded priority on a system of grada-
+tion, hereafter there will be one small group of priority articles all other articles
being formed into a non-priority group. The articles which are included in
the priority group will be accorded priority on a concurrent basis, that is to say,
there will be no distinction in the matter of priority between one artlcle and
another included in this group.

It will, be necessary in view of the restriction in the scope of control to make
certain changes in the organisation required for administering this control. 1t
may be possible to do with a less elaborate and less expensive organisation. If
the House passes this Bill, that is a matter which the Govemment will have to
consider.

- —
I said, at the beginning, that the main purpose of this Bill, in view of the
Jmminent expiry of the Ordinance, is to obtain legislative authority. But there
"is incidentaliy also another reason for bringing this Bill before the House. Any
system of priority necessarily involves a certain amount of discrimination by the
rallways in the movement of ‘goods. As the House is aware, there is a definite
provision in the Railways Act which prohbits the exercise of undue preferencs
by railways in the movement of goods. So that if the House passes this Bill,
it would be necessary, during the period during which it is in force, to free the
railways from the operation of the provision in the Railways Act which prohibits
the exercise of undue preference.

I am asking, Sir, that the matter should be referred to a Select Committee
since it is likely there would be differences of opinion as regards the artic'es to be
included in this priority group. It is I’kely also that there might be differences
of opinion as regards the scope and form of control to be instituted. Since,
however, arrangements will have to be made for administering the control before
.the Ordinance expires, it is ecessary that Government should take them in
hand at the earlest possible ‘date. For that reason, while T am moving ‘that
~the Bill should be referred to a Select Committee. I am suggesting: thédb
the Select Committee should submit its report at the earliest possible date. I
~have suggested the 17th February, as the time limit for the Select Committee.
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I see my Honourable friend Mr.  Jaffer, intends to propose an amendmeut
to the effect that this Bill should be circulated for eliciting public opinion. I
hope he will realise that this measure is a very urgent one since the present
powers expire on the 25th March aud it would be necessary for Governmeat
to take in hand at the earliest possible date the arrangements required for future
administration of coufrol. If the Bill is to be circulated for eliciting public
opinion, there would be undue .deley. As a matter of fact, the points which
are raised in-this Bill are of a nature which the Select Committee itself would
be in a position to examine fully. I would therefore requést my Honourable
friend not to move his amendment.

Sir, briefly the object of the Bill is to continue control over railway priorifiy
but at the same time to relax it in view of transport conditions having improved
and being likely to improve further, unless unexpected developments occur. Sir,
I move.

Mr, Deputy President: Motion moved: .

“That the Bill to confer for a limited period special powers for regulating the transport
of goods on railways, be referred to a Select Committee consisting of Mr. M.  A. F. Hirtzel,
Shri Sri Prakasa, Shri D. P. Karmarkar, Shri Jagannath Das, Pandit
Balkrishna Sharma, Mr. Muhammad Nauman, Khan Mohammad Yamin Kbhan, Sardar
Mangal Singh, Rai Bahadur Devendra Mohan Bhattacharya and the Mover, with instructions
to report on or before the 17th February, 1847, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee -shall be.five.”

Mr, Deputy President: Does the Honourable Member Mr. Jaffer wish to
‘move his amendment? o

- Mr, Ahmed E. H. Jafter (Bombay Southern Division: Muhammadan Rural):
Sir in view of the assurance given by the Hounourable Member and the reasons
and arguments advanced, I do not wish to move my amendment for circulation.

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan
Rura,). 5ir, 1 do net ke the system of coutrels wiether in transpors or in any
other form. The sooner we get rid of these controls the better for the country.
‘The Honourable Mover did not explain the difficulties which his department is
feeling which compelled him to move this particular Bill. Is he still short of
wagons and other vehicles necessary for transport? Is his stock still insufti-
<cient? 1 wish he gave us figures in connection with this Bill, we like to know
whether the military authorities have already released the roliing stock which
they commandeered during war time? I think mniilitary movement may not
be so great at present and therefore the military must be in a position to release
a -good deal of the rolling stock. These figures we must have before we make
up our mind on this Bill. We also like to know what attempts are being made
to increase the rolling stock because if the rolling stock is re’eased by the Defenee
Department or if an increase is made by fresh purchases, then the question’
of control in any form will not arise. There will be room for movement of orders
placed by the customers. At present we should also consider the needs of the
public. - There is not only the governments the 'central and provincial and
States to be considered, but the requirements of the crdinary citizens of the .
country should also be considered. There is a good deal of control in road traffic
as well. - There vou have controls all over both in rai'wavs and road which is
detrimental to civil population. So, it is not onlv the requirements of the
Government which are to be-considered. but also the requirements of the civil
population. If the railwavs cannot meet the requirements of the people of this
country, then thev should reallv allow greater freedom for the roads to meet
these reauirements. Tt is not desirable there shonld be check both on rail and
road. The Honourable Member is in charge hoth of railwavs and road. He
must therefore see that at least one form of requirement for the civil population
might also be available. If vou do not allow the needs of the civil popnlation
to be met in matters of transport. then what means.does he snggest for rthe
countrv as a whole to advance. Thev are pressing all round deve'onment of
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[Dr. Zia Uddin Ahmad]
industries, devetopment Ot trade, development of civil amemiuies. The need
for buuding more res.uenual houses is pressed on oue swe and on tae other
side, he places restrictions on transport of building maier.ais. 1o wy mind
these things are contradictory. If you want to deveiop these things, it is the
first duty of the Government to provide trausport faciuties without wuich trads.
aud industry caunot prosper. — These restrictions on the movemeut of articies
will stand in tae way of development of afl industries, trade and housing
problems. If the railways are not able to transport these requirements, thea
you should provide facilities on roads. To impose restrictions both on railways
and road is not really good in the interest of the people of this country. This
is a point which I wish the Honourable Member to deul in his reply. IMe will"
answer particularly what are the difficulties, whether the difficulty is only rolling
stock, or the difficulty of engines or there is further difficulty on account of which
these restrictions are necessary. During war time we understood these restric-
tipns very well. War requirements first and civilian requirements last, and
n%l)]ing if necessary. DBut in peace time, there is n6 emergency. Why no.
steps have been taken to demand from the military authorities the release of
rolling stock which they took possession of during the war. Wky not take more
active steps to get more rolling stock in order to meet the requirements? Why---
not press the road transport authorities to increase their facilities for transport?
‘These are the points to be looked into before we can give our consent to this
Bill. I of course understand that these things cannot be done in a day. So
if this restriction is placed only for a temporary period—I believe it would be a
very short period—we can appreciate it. But restriction on transport is really
very unhealthy and it is surely not a good thing at all; so it should be avoided
as far as possible. '

Shri D. P. Karmarkar (Bombay Southern Division: Non-Muhammadan
Rural): Sir I rise to speak at this stage because there are certain points in this
Bill which seem to me to be rather anomalous and to which' I should like to
invite the attention of the House so that they may be gone into in detail by
the Select Committee. It so happers that the sting of this Bill lies not so
much in the body but in its tail; and I will limit myself to a few broad consi-
derations regarding the Schedule. The purpose of renewing the control on
movement of goods is that in the abnormal times through which we are passing,
when railway transport is not in a position to meet the full civilian and other
needs of the country, it has been found necessary to so arrange priorities iu
respect of railway traffic in the matter of goods as to be convenient to the State
and to the public, specially the consumér public. ’

On a close examination of the Bill T find several glaring anomalies. It
looks as if unconsciously— it may not be deliberate—certain interests are given
absolute preference while certain other interests are aboslutelv ignored. For
instance, in serial No. 8 of the Schedule I find, “Cotton or woollen piecegoods,
blénkets, twist and yarn’’; and special preference is to be given when transport
is sponsored, and to find what is ‘‘sponsored’’ we have to refer to clause 2. It
means that if the goods have to be covered by this category, every consignment
is to have previous permission for being booked. Here I find an anomaly—
subject to correction—that there is no provision for handloom products or cottage
industries. . They are not produced in mills and are thus not supposed to come
under any priority. Hand-spun and hand-woven khadi 1§ not included, unless
you define mill products as including every apparatus of manufacture of cotton
or woollen textiles. Then other things seem to be ignored. e.g., the transnort
.of gur and jageery. This occurred to me beacuse it was one of the serious
problems that arose in the constituency that T have the good luck—or, in respect
of gur the bad Inck—to come from. In fact we get gur round ahomt three or
four hundred miles of Karnatak; and if this priority schedule is to be applied
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then every manufacturer of gur—which is small scale manufacture—has to go
to the particular authority concerned in order to get a priority certificate before
he can send the consignment. Things lke gur and chilies which are badly
required by the poor consumers in this country should not be subject to any.
restriction whatever.

Then again I find cement included but not timber, as if timber is any less
important for building purposes than cement. Timber also is an essential build-
ing mateial and I think it should be included. Then things of common interest
like glass, for instance, are not included. And the next complaint that we are
likely to ‘make here in the next session is that we are lacking in glass tumblers
and chimneys for our lanterns, ete.

Then certain commodities which are important from the point of view of
the agriculturists are not found here. It may look very funny if, as T said,
you miention chilies in this connection as deserving of preference. But T know
that in my own district there is one taluka which produces sufficient chlies for
a number of districts. You may of course say that it would not matter to the
consumer f there are no chilies—some would say that the ahserce of chilies
would be a very good thing—but it substantially affects the interests of growers.
I mar nlso mention the case of betel-nuts. In certain narts of the country lots
of small cultivators depend almost exclusively for their livelihood upon betel-nut
growing.

I would urge that all these things should be gone into, specially from the
point of view of the poorer class of consumers as also fiom that of the growers,
who are bound to be injuriously affected by this leg'slation.

" 8ir, I support the motion. ~

‘Mr, M, A. F. Hirtzel (Bengal: European): Mr. Deputy President, 8ir,
since this is the first opportuuity I have nad, I shoula uke on benaif of whe
European group to pay a very warm tribute to the work which was done by the
Honourable Member’s predecessor and also to extend to the Honourable Mem-
ber himself a very warm welcome from this side of the House. Now, Sir, in
moving this Bill he thought of a very ingenious manner of putting it before us.
He has represented himself as a liberator who is going to free us from -control.
My objection in this matter, as was amply exemplified by the previous speaker,
is that when the Honourable Member exercises any control at all that is a
chance given to all concerned to say, ‘‘Here is a fac’lity that is made available
to us; how can we get into this Schedule?’” And the Honourable Member, I
think, did not quite fully take the House into his confidence; he did not as he
perhaps, might have done, indicate that the pressure on him to extend his
Schedule is likely to be very considerable indeed. We shall Have to do our
best on the Select Committee to support his efforts to keep this Schedule small.
But even so, I am afraid I find it very difficult to accept the Honourable Mem-
ber's point of view that all that is being done is to provide priority for a very
‘small quantity of goods. I notice that the Honourable Member was not specific
in the matter of quantities, and I should be very interested if, in the very bricf
time that is now available and if it is possible, he could perhaps give us a quanti-
tative evaluation of the amount of traffic already contaired in his Schedule. The
fact remains that in general I regard this Bill as most undesirable,. however
necessary the measure may be. I regard it as undesirable because anv mea<ure
that makes an inroad into the valuable rights which are secured to the public
under section 42-A of the Railways Act must inevitably be reearded as obiection-
able. Truly that section of the Act is one which entitles the railwavs to call
themselves public utilities, that is to say,.thev are free to be used bv anv
person who wishes to use them, subiert to very minor restrictions, en pavment
of freigsht. Any Bill which seeks to limit the rights copferred hv section 42-A is,
T suggest, removing the main characteristic of a public utility-from Indian
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railways. For that reason we must continue to object to this form of control.
As I said, however, we admit that it is inevitable under preseut conditions,
and it is those conditions to which we take objection. The Honourable Dr. Zia
Uddin of Aligarh University drew attention very pointedly and very rightly
to the question whether the facuities which tne Rauuways are provid.ng are pro-
portionate to the task they have undertaken, and I am very glad that the Honour-
able Member is able to bring a completely fresh mind to bear on this "problem.
I have personally constantly sought assurances regarding programmes for rolling
stock, wagons, locomotives, and so on, and I have repeatedly been assured that
the situation is satisfactory as far as can be forecast. I ful'y admit that taere
is an element of individual judgment in a thing of this kind, and I certainly
have confidence in the judgment of the Honourable Member -and his advisers,
byt we shall be very glad to have an assurance that he is fully satisfied on this
point. The Honourable Member wiil have a further opportunity of discussing

this question during the budget debates. But, Sir, the Honourab'e Member-

should consider this point that if full facilities are not provided by the Ra'lways
what justification is there for imposing controls of a very tight and discouraging
character on other types of transport particularly road transport. I will say no
more on that subject, but I would like to say a word about certain other sections
in the Bill which I want to be considered when the Bill goes to the Select
Committee. .

The Honourable Member stated that it was a very simple matter, you merely
put this ‘‘small’” section of commodities in the schedule and you give them

equal priority, but the difficulty which_ the layman finds in that is—apart froms -

any subsequent expansion of the schedule—that within the schedule further
priorities will certainly have to be given. That was my original understanding
of the position. The items appearing in the schedule were to be arranged in
descending order of importance for the allotment of priority. Then outside the
schedule you have your general traffic. The Honourable Member has. I think
quite naturally, not, drawn full attention to the siemificance of clause 3:b) of the
Bill which confers on the Railway Administration powers ‘to refuse to carry
such goods or classes of goods as may be specified in the order’.” The Honour-
able Member said that it was quite simple, but here we have in clause 3(b) a
provision which enables you to say that certain traffic shall not be carried either
absolutely or between specified places. I am suggesting that the reason for that
is to prevent congestion of railway godowns and that brines me back to the point
that I was making. TIs the Honourable Member fully satisfied that his rolling
stock, and his operations have reached the requisite standard or at least the

highest standard possible under present conditions? Personally I am not fully
satisfied on that point. .

The second point is, who is going to regulate these priorities? The Honourable
Member hinted at some change in the organisation. As I have understood it,
and as it was represented to us in the Standing Advisory Committee, it is pro-
posed to keep the Controller, or the Adviser, on Railway priorities in a hermeti-
cally sealed place here in the Secretariat where you can never get at him and
where you can have no access to him. T have alreadv warned the Honourable
Member that that will be an extremelv unpopular position. I dare sav that
the Honourable Member has not yet had an opvortunity of seeing the railway-
administration on the Bengal-Assam Railway. My experience and my informa-
tion and the exverience of others has been that comvlaints and so on do not
always receive that attention which the public feel that thev have g right tc
expect. Now this Controller in the Secretariat issues a forman from a hermeti-
callv sealed place that umbrellas shall not be carried or whatever mav hae the
article. T am verfectlv confident tha* when T gn +0 +the Ronoal-Acao

m Railw
and say T want to send this consignment of umbrellas, they wi' 2y

1 sav ‘Fa ha.
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Delhi chalo!’. "I'hat is the position m wiuch the rouourable Member will put
the pubuc and which they will not find very much to taewr iking. Therefore
so tar as control is concerned, we on thus side of the House, und those whom we
represent, would, 1 feel spre, like to see the Reg.onal Coatroile.s. organisation
continued. We fully recognize that control over the movement of various types
of trafic may have to be exercised in the present couditions, and 1 wouid
suggest that one advantage of retaining the Regional Controllers’ organisation
~wul be that it will enable zoning of tratfic to be made eifective, and I commend
that to the attention of the Honourable Member to the Select Committee. Those
I think are the main points wh'ch I would like to raise on the Select Committes
if this motion is carried. Sir, I support the motion.

Mr. P. B. Gole (Berar: Non-Muhammadan): I wish to make a few observa-
tions regarding this Bill, so that the points that I want to make should be taken
into cousideration by the Select Cominittee.

Sir, I find from the schedule attached to the Bill-that priorities are being
given for certain articles which can be said to be articles of necess.ty but some
other articles appear to have been altogether excluded from this iist of priorities-
and those articles can be said to be articles of necessity. As pointed out by my
Honourable friend, Mr. Karmarkar, glassware is an article of necess:ty, which
has been excluded from the list of priorities. I have received certain representa-
tions from the glass manufacturers and they say that their glasswares are lying
in their factories for want of priorities, -and their movement is so much restricted
that they are not able to send the goods manufactured by them to their destina-
tions although they have got orders on hand. I may point out here that foreign
articles are being dumped into-Indian markets especially glassware. Foreign
glass is coming into the Indian market in such great quantity that it is likely
to throttle the indigenous industry of glass. Glass is an article of everyday
necessity. All kinds of glassware are at present being used, especially when
there is so much dearth of metal articles and I find from this list of priorities
that glassware is altogether excluded. I would urge upon the Honourable
Member in charge of this Bll to consider this question and give a place also
for glassware in the list of priorities. - ' ’

8jt, N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
That it may not break!

Mr. P. B. Gole: It may be pointed out that glassware is not allowed to be
carried by bus and other such means of transport. lt is on. y the ruiiways who
are allowed to carry glassware and especially over distauces of more than 100
m}let?. It is necessary that that should be despatched by the railway. My sub-
mission is that clearly speaking, in considering priorities there are also some
othe: articles which might be classed as articles of necessity and which have not °
been included in the list of priorities.

Another observation in regard to this Bill is in regard to goods like cotton
aqd woollen piece-goods, blankets, etc., when they are despatched from textile
mills. _Supposing there is a selling agent of a textile mi'l He recei~es orders
from different consumers for despatch of goods. Only the goods which are
either sponsored or are despatched from the mills are on the priority list.
Theq what is to happen to goods to be sent by managing agents or by an agent
appointed by a mill who purchases the goods and sends them, espec'ia‘]y cloth.
For instance, in Bombay there are. certain merchants, wholesa'e dealers, wh-
purchase or undertake to purchase the whole of the piece-goods mannfactur-~
b:y the mills. They take the goods and they despatch them. There is no provi
sion for priority so far as those are concerned. Tt is stated nnlv when the goods
are sponsored or when the goods are despatched from textile mills. That will
create another difficulty in the way of transport of mill cloth when cloth it 0
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much 1n demand 1 India. I would draw the attenthn of the Honourable

Member to see especially to this difficulty which may arise if th.s Schedule, as
it is now, is passed without any amendment.

I aiso have some doubts as to the necessity of clause 3(b). As has been
.just pomnted out by the previous speaker, what is the necessity of this ciause
*‘to retuse to carry such goods or classes of goods as may be specified in vne
- order either absolutely or between places so specified’”’. 1 have not been able
to understand the necess:ty of this clause. This will create hardship especially
for those goods which it may be necessury to despatch irom one place to another
and which will be at the sweet will ot the railway autiorities to check and to
refuse. As it has becn observed, these controls are unpalatable things-so far
s, the consumers are concerned und this is in restraint of trade as has been
opserved by the Honourable Member in charge. He is also very much con-
cérned that these controls should be minimised and thev seem to be ninimised”
to a certain extent. But I find that some of the essential goods which should
be given priority have not been included. I hope the Select Committee will
take all this into consideration and include some other articles which are comnsic.
dered articles of necessity in the priority list: 1 have given vou one example of
glassware. W'th these remarks I support the motion.

Mr. Deputy President: Does the Honourable Member wish to replv?
The Honourable Dr. John Matthai: T am grateful to Honourab'e Members

for aiving their support to this moticn. T shall be very brief in replying to the
points raised.

® My Honourable friend, Dr. Zia Uddin, raised the question whether it is at
all necessary to provide for this control. If we ask for control, it necessarily
means that the railway transport position is not as sat'sfactory as it might be.
Well that unfortunatelv is the case. The wagon position is certainly better
but the locomotive position is not yet quite satisfactory and it might take
some time before we should be able to provide sufficient traction power. There
is also this to be considered. When we estimate the prospect of transport condi-
tions in the near future there ‘are certain developments which mav entirely upset
our calculations. There is for example the question of labour disputes.
There is again the question of civil disorders. Apy of these circumstances may
throw our estimates out of gear. But the duration of the Bill is to be limited
to a period of one year. It is a Bill introduced for the continuance of enntrol

over a very limited penod and it will be open to the Government and the House
to re-examine the position shortly.

LEGISLATIVE ASSEMBLY [10TH FEB. 1947

My Honourable friend, Mr. Karmarkar, and also my Honourable friend, Mr.
Gole, raised the question of the articles to be included in the schedule. That
" is precisely one of the matters which T would expect the Select Committee to
go into. I articipated that in regard to this there would be differences of opinion
and it is for that reason that I have suggested a reference to a Select Committee,

sg that this matter might be left over at this stage for consideration by the
Select Committee.,

My Honourable fnend Mr. Hirtzel, raised the queshon of the necessity for
introducing a provision like Section 8(b). The point is this. Tf you are going
to accord priority to certain articles, vou cannot implement that provision unless
you have a negatiye provision of the kind indicated in section 8(b). At certaim -
times, and in certain places, it might be necessarv to place some restriction over
other articles, if the priorities are not to become ineffective. The necessity:

for a limited restriction of that kind is an essential corollary to any provision
for according priorities.

Sit. N. V. Gadgil: Is that necessary? The power to grant also includes the
power to refuse.
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The Honourable Dr. John Matthai: The one goes with the other.  Mr,
Hirtzel wanted some estimate of what the transport position is likely to be.
I do not want, Sir, to commit myself to any statement on the subject but as T
said at the beginning unless unexpected developments occur, 1 expect that the

1 Pae transport position would be a great deal better and we might be

e in a position, if not to_eliminate control, at any rate, to relax it

still further.

Then, I think my Honourable friend Mr. Hirtzel raised the question of the
kind of organisation that we contemplate, in view of the restricted control pro-
posed in this Bill. At present we have four Regional Controllers to whom all
local matters are referred and we-have ‘at the headquarters of the Government
of India a Chief Controller. Assuming that the House accepts the scope and
the method of control proposed in the Bill the kind of organisation (which of
course is a purely tentative suggestion on my part) we have in view is that local
matters would be handled by the local railway administrations, subject to any
general or specific directions which may be issued by the Government of India
in the Transport Department with the assistance of a Central Adviser, who will
be stationed at the Headquarters of the Government of India. Now that neces-
sarily implies that the control would be limited in scope on the lines proposed
in this Bill. If it is not, of course the whole question will have to be recon-
sidered. ’

I do not think there is any other point of importance to which I need reply
now, because I think most of the matters which have been raised today by
Honourable Members are matters which the Select Committee would be in &
position to examine, '

Mr. Deputy President: The question is:

“That the Bill to confer for a limited period special powers for regulating the transport
of goods on railways, be referred to a Select Committee consisting of Mr. M. A. F. Hirtzel,
Shri Sri Prakasa, Shri D. P. Karmarkar, Shri Jagannath Das, Pandit
Balkrishna Sharma, Mr. Muhammad Nauman, Khan Mohammad Yamin Khan, Sardar
Mangal Singh, Rai Bahadur Devendra Mohan Bhattacharya and the Mover, with instructions
to report on or before the 17th February, 1947, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five.”

The motion was adopted.

FOREIGN EXCHANGE REGULATION BILL.
The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir, I beg to

move :

“That the Bill to regulate certain payments, dealings in foreign exchange and securities
and the import and export of currency and bullion, as reported by the Select Committee, be
taken into consideratign.” .

Sir, the Foreign Exchange Regulation Bill has been examined by the Select
Committee and it will be seen from the amended Bill ncw before the House
that the amendments are minor in character being mainly of a consequential
nature with one exception. This is the introduction of a new sub-section (4)
to clause 1, limiting the period of the Bill for five years with powers for the

“Central Government to extend its operation by notification for a further period

of three years.- In the opinion of the Central Government, the necessity to
control foreign exchange is likely to be permancnt both to enable this country
to watch and safeguard its balance of payments and also to be in a position to
take advantage of the facilities offered by the International Monetary Fund.
Under. the rules of the Fund, foreigy exchange may not be purchased from it
to meet movements of capital and control of foreicn exchange trancactions is
therefore necessary to enable Government to be able to certify to the Fund that
any adverse balance of payments that may arise cn Indian account is not due
to any outflow of capital. However, it was the opinion of the Select Committee
that these wide powers to control exchanges should not be given to Government
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.

. permanently, but should be restricted to early post-war years when it was

appreciated that world trading conditions were likely to be difficult. As- a
compromise, therefore, between the two views. Government have accepted a
proposal to limit the duration for which the Aet should be in operation to Ave
years, with powers retained by them to extend it by a further three years. This
will give the Legislature an opportunity of reviewing the position after the
International Monetary Fund has established itself and the sister body, the
Iuiernusional Trade Organisation, has come into operation.

I would again emphasise that this Bill is, mainly an enabling measure. It
gives powers to Government through the Reserve Bank to regulate all dealings
in foreign exchange, to restrict the sale of particular currencies or to free tran-
sactions in certain currencies complebely or for special purposes. To appreciate
?\ow the Bill will operate, it is necessary to give an indication of the policy in -

espect of exchange control which it is Government’s intention to follow, and

will now endeavour to outline our aims.

Under our obligations as members of the International-Monetary Fund, we
are called upon to allow freedom of exchange transactions for what are deseribed
ag current transactions, that is, the normal payments resulting from inter-
national trade and in addition the transfer of items such as profits, dividends
and family remittances. Owing to the devastation of the war and the resulting
unbalanced state of international trade, many countries will have great diffi-
culty in being able to allow freedom of exchange transactions at once, and the
Fund has therefore made provisions for such countries to postpone undertaking
their full obligations. Member countries are therefore permitted to take .ad-
vantage of what are known as the transitional arrangements and for a period
of three years to continue to' maintain exchange restrictions both as regards
the multilateral convertibility of their currencies as well as on payments for
current transactions. In view of the uncertainties as to whether India will,

. in the near future, be able to obtain full payment in convertible currencies for

its exports to other countries, Government have felt that they could not under-
take as yet the full obligations of membership and have advised the Fund that
India intends to take advantage of the transitional period. However, this is
only a safeguard to enable us to impose and maintain necessary restrictions,
and our policy and aim is to achieve the multilateral convertibility of all
currencies including the rupee as soon as possible and therefore to confine our
restrictions to those necessary to ensure control and regulation

of capital
movements.
Before I proceed further, I would like to define what I mean by ‘‘multi-
lateral counvertibility' as there seems to be considerable misunderstanding of
‘what this term connotes.  ‘‘Multilateral convertibility”’

of a currency does
not necesarily mean that any one can buy foreign currency for any purposes

‘What it means is that any foreign. currency dcquired by any person can be eon-
verted by the holder into any other foreigr currency. For instance, if rupees
are multilaterally vonvertible, it means that if an American sells goods to India
for rupees, he can use these rupees to buy goods from China, Iran or Siam and

is not restricted. as at present, vo using the rupees for expenditure in Indis,
or in other sterling area countries

Now, Sir, from the 45th of T uly of this year the TInited Kingdom have umder-
taken, undér the Anglo-American Lioan Agreement, to make sterling received
by other countries multilaterally convertible for current transaetions. Other
countries with a_favourable halance of pavments with the Umted Kingdom will,
‘therefore, not have to hold such halances in sterling until snch time as they
are able to expend them on purchases from the United Kingdom or other
sterling area countries, but will be able to use this sterling for the purchase of
goods or the msaking of payments to any country whether inside the sterling

.-
Bty
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area or outside it. It should be noted, however, that sterling will not be
multilaterally convertible for capital transactions. The fact that sterling, a
currency which is used to finance such a large proportion of world’s trade, is
to become multilaterally convertible so soon, is.very satisfactory and should doa
great deal to facilitate the recovery of international trade.

With regard to our Bill, its scope is admittedly very ~w1de. because in ordet
to control movements of cdpital, it is necessary to superv1se all transactions in
forilpa cedliange.  Decuuse powers have beou taken to do this, however, it
does not mean that it is the intention of Government or the Reserve Bank, actmg
in accordance with the polity laid down by the Government, to restrict all
foreign currency payments. As I have already stated, it is the policy of Govern-
ment to aim at the removal of all restrictians other than those on movements
of capital. It is, therefore, our intention to continue the existing practice under
which we allow payments freely for imports provided of course they are covered
by import licences ofsare on the free list and also to give foreign exchange for
other current business transactions involving the transfer of profits, interest,
commission and insurance premiums to persons resident outside India, the

. remittance of reasonable amounts of foreign exchange for family remittances,

travelling expenses and the transfer of provident funds and savings up to certain
limits by persons leaving the country. Tacilities also will be given for the
transfer of amounts by emigrants from India to other couniries. In fact, our
intention is to permit nearly all transactlons of a current nature subject to
certain restrictions as to amount, to-’ ensure ‘that capital is not being transferred-
in the guise of a current pavment and in addition to allow moderate transfers of
capital where such amounts are required for trade purposes such as for the

-establishment of overseas branches of Indian trading firms and for bankmé and
‘insurance operations.

The main item in our foreign exchange expenditure is that required for the -
payment of imports, and aware as Government are of the inconvenience of
Testriction, Government, adjudge it necessary to continue for the present import
control so as to limit the expenditure of foreign currencies which are in short
supply and in order to ensure that the foreign exchange resources of the
country which are needad for the purchase of capital goods and industrial equip-
ment are not frittered away in non-essential and luxurv articles. As foreign
currencies become freely convertible, the necessity for distinguishing one foreign
currency from another should gradually dlsappear In this Bill, we are not con-
cerned with the import policy, as the powers given are only intended to enable
the Reserve Bank to see that payments of foreign exchange ageainst imports
are in fact utilised for that purpose and to ensure that there is no wastage of
foreign exchange by unauthorised payments. The Bill is not concerned with
the tvpe or volume of imports that may be allowed in the future.

We now come to the lmportant question of the future of transactions in
sterlmg and with other countries in the sterling ares. As I stated when
mtroducmcr the Bill, apart from other considerations, it s 1mpractlcab1e to use in
a permanent‘lemslatlve measure a term such as the “’sterling area’’ which, in’
the course of a few months, is likely to lose its present meaning. In the
United Kingdom Exchange Control Aet. which is drawn on verv similar lines
to this - BIH a schedule is attached to the Act lhtlng the territories which
comprise the present sterling area and the countries in the schedule are
excluded from the restrictions imposed bv the " Bill. The Select Committee
considered adoption of a similar form in this Bill 2s certain members considered
that with our vast holdines of sterling, the mt*'oductlon of restrictions on
payments to the United Kingdom was unnecessary. "It was finally decided,
however, that in view of Tndia’s new ctatne it was not desirable to include in
a new Act a schedule of territories to which exchange control restrietions would
not apply. as this micht give the impression that India wished to continue
vermanently the system of pooling her foreign exchange resources which is 8
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feature of the present sterling area arrangements. It should be noted, however,
that in the Bill as drafted, care has been taken to give the Reserve Bank powers,
to exclude specified currencies and payments trom the restrictions imposed by
various clauseg, so that by the issue of notifications, the Reserve Bank will be
able to continue the existing arrangements under which transfers to the United
Kingdom and other countries in the sterling area are allowed freely. It may b
noted that in the Uinted Kingdom Act, the Traasury is given power to delete
territories from the schedule or to add territories thereto, by notification so
that in effect the two Bills are the same. We can exclude a territory from.the
operation of our Act by a notification of the Reserve Bank, while the Treasury
can delete a country from the list of territories to which the Uinted Kingdom
Act does not apply by an overnight notification.

({Ncw, Sir, I wish to say that the Act was not framed by Government with
the_intention of making any sudden changes in the existing Exchange Control
system immediately it comes into force and it is the present intention of
Government to instruct the Reserve Bank to issue the necessary notifications
to allow payments to continue to be made freely to other countries in the
sterling area. It is only common prudence to recognise, however, that circum- -
stances  might arise or develop in which it may not he possible to continue this
system indefinitely as freedom to allow capital pavments as distinet from
current transactions must depend on our having freely available to us sterling
to meet any resulting adverse balance in payments.

I am hopeful, Sir, that conditions will not emerge in which any restrictions
on the release of sterling to meet the repatriation of British capital from India
are called for. ~ But whatever the occasion or extent of any such restriction might
be, I cannot foresee any set of circumstances, of which India has control, in
which Government would deem it essential to apply such restrictions to
transactions other than large transfers of capital, and to place restrictions on
normal remittances from India to the United Kingdom or on the transfer of
provident funds and savings by British nationals returning to their own country.
I have tried to very carefully place the policy of the Government with regard
to the enforcement of this measure when it is passed. The House must have
noticed that but for a short note by one of the members of the Select Com-
mittee. Sir Cowasjée Jehangir, the report is unanimous and T hope that the
House wiil give its support to the motion which T have placed before it.

Mr. Déput.y President: Motion moved:

“That the Bill to regulate certain payments, dealings in foreign exchange and securities
and the import and export of currency and bullion, as reported by the Select Committee, be
taken into consideration.” )

The Assembly then adjourned for Tameh till Half Past Two of the Clock.

The Assembly re-assembled after Tuunch at Half Past Two of the Clock,
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. Manu Subedar (Tndian \Merchantsé Chamber and Bureau: Indian’
Commerce): Sir, T must congratulate the Finance Member not on getting an
almost unanimous report on this subject but on getting a yery exeellent and
reasonable statement explaining and glossing over both the work of the Select
Cgmml'ttee and the objects of Government in the operation of the Jaw as it
will come out of this Bill. Now, Sir, this is a vast subject. but, as I said an a
previous occasion, we are all curbing our zeal in view of Government’s heavy
legislative programme.. J will, therefore, confine myvself to two or three .out-
standing points only.  ™xs ’ '
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I have ever since. the International Monetary Fund and Bank proposals-
came to this country been pleading for going slowly into it and I am glad that
Government have realised and have taken advantage of the transitory provisions .
anticipating exactly the remarks which I was constantly referring to namely,
that India may not be quite ready to go in full-strength into the operation of
such measures as the International Monetary Fund may require and that for
some time, ‘at all events, it mav be necessary for us to impose or to continue
certain restrictions with regard to certain types of dealings. When the Inter-
national Monétary Fund arrangements came on the scene, one of the clauses.
therein, which I felt would be very #ifficult for them to operate, was the
distinction which was sought to be made between current transactions and
capital transactions. I still maintain that that distinction will not in practice
in all cases be observed. It is so difficult to observe it. It is one thing to
suggest that the exchanges arising out of the sale of current goods should be
freely convertible into multi-lateral currencies and that any other exchange
which may be with vou on account of the previous vear’s or on account of
capital transactions should not be so convertible. There is no distinetion
between one 10-rupee note in my pocket and another and if anybody gave me
a third note and said: ‘“This particular note ‘you shall not use for certain
purposes’’, I can very readily make a promise with that patticular piece of
paper. ‘I shall not use it for certain purposes’’ but that enables me to
expand my finance and enables me to use other pieces of paper which I would
have been obliged to hold up had I not received this particular accommodation.
In other words, I still feel that not only the authorities of our country but the
suthorities of the International Monetarv Fund as well are going to have a large
series of head-aches over this distinction which is sought to be made between
current transactions and those that are not eurrent. There are bound to be
carry-overs from one vear to the.cther; vou cannot get a full-stop on the 81st
December or any particular date that you have got. There will be carry-overs;
there will be outstandings; there will be suspense accounts; and, as I said,
above all, there will be capital amounts which may be easily disguised as
current transactions. In fact, the Honourable the Finance Member himself
has in a statement indicated that while there will be no interference with
normal amount and with remittances and allowances and so on, Government
will have to watch even if a particular currency is not dec'ared as coming within
the operations of this law. Even then Government will have to watch whether
there are capital amounts. For example, we have now what is known as the
‘flight from the rupee’. This arises from the fact that certain parties in this
country having heard that Government might change the power of exchange
have transferred large funds to the United Kingdom in the hope that if the
rupee was depreciated, they could buy the pound at Rs. 18-5-0 and they could
still buv it back at Rs. 15, Rs. 18 or any other sum. A certain amount of
unhealthy transaction is taking place like that. I am sorry my friend the
Baronet is npt present in the House or he would have confirmed my statement
that & certain amount of unhealthy transaction is taking plase at the hands of
certain parties in Bombay. I know about Bombay from my personal knowledge
and the same may be happening elsewhere because people are worried and’
afraid as to what is going to happen to the political life of this country. - They-
feel, T think, most wronelv that there is greater safetv in some outside country
and they are removing their capital funds from-bere. )

Then, Sir, there is another flight from rupee in the form of speculative fund’
sent_down bv rich Marwaris and stock-exchange opsrators who, having raised’
the Indian shares from a low ~value to a very high valve and having sold them
here, did not want to invest funds in India. but felt that some of the T.andon
shares were lower and they would go and invest their money there and sell
them off there and make money and also take advantage of ahy change in the
value of gold. These are the tvpes of transactions which are taking place. T
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* have already suggested once before and I again take the opportunity of puttihg
forward the suggestion that the Reserve Bank and the Government of the
country ought to have full information even if a particular currency was not
declared as coming within the operation of this law; just as the Honourable the
Finance Member said that on account of the heavy stock of sterling which they
have .got theze is no intention to prevent anybody from making remittances to
Tngiand. 1 agree with him there, but even if Governmcul du wue wish to

. restrict dealings in that currency, should they not have the information? I amn
glad that under clause 19 Government have power of getting all the information
and I hope and trust that this power is capable of being utilised even when
that particular currency is not definitely included in the operations of the law.
I shalz be glad if this point is cleared when the Honourable the Finance Member
replies. In short my plea is this: that the Government of the country should
be wide wake and should get the fullest information of what is happening.
It may be that what is happening is nothing very harmful and not very
mischievous and therefore it does not call for any interference. On the other
hand it may be that something is happening which is deleterious, which is dis-
advantageous to this country, it may give trouble to the government themselves
later on in which case government may be able to find a timely interference in
the course of things. Sir, it is a great pity that the government of the country
and the Reserve Bank which is the instrument for informing the government
and for carrying out various other executive functions—some of these extra
powers have been given in this Bill also—it is a pity that the Government and
the Reserve Bank should not have fullest information as to who is buying
sterling and for what purpose. Today they have not got that information. I
feel that that is a very serious lacuna not necessarily in law, because there is
an existing-law under which they could get information, but they have merely
not chosen to do so, I submit that that position ought not to continue any
Tonger and that the Government should have the fullest information even with
‘regard to the operations in currencies which are not nectssarily declared as

scarce currencies or which do not come into the restrictive field covered by this-
law. : '

Now, Sir, as I said on a previous occasion I was glad that this Bill was
-carefully drafted. It is a timely measure and it has not come a day too soon.
I was glad that it indicates in my eye a freedom from control from London
which some of us have been fichting for for very many years. This freedom of
-control from London may appear sentimental, but since we attach ourselves
to the International Monetary Fund, the regulating factor will be both gold
‘and dollar and not sterling. If that is so, we must necessarily prepare to settle
all these matters according to our lights without any chance of interference or

-compulsion or pressure from any other quarters in the world. This objective
would be achieved by this Bill.

_ Sri M. Ananthasayanam Ayyangar (Madras Ceded districts and Chittoor:
Non-Muhammadan Rural): How will this be achieved?

lﬁ' Manu Subedar: This will be achieved because Government under section

"25 will be free to give directions to the Reserve Bank of India and under clause 8
~of this Bill may be able to indicate anv currenev to which restrictions will
apply. As my Honourable friend Sir Cowasjee Jehangir has appended a Minute

-of Dissent, T would like to say one or two words/about it. The law on the model

of which we are basing this Bill is the British law. The British law gives preg

eminent position to London which practically though less than it was before

the twar is still next to New York, the biegest financial centre in the world. The

British Government have to deal not only with direct dealings between United

ijg.dom and just those countries with which they are trading. London is the

«clearing house, for a good many transactions which are done hetween varjous

-
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parts of the British Empire and such other countries as have placed themselves
voluntarily in the gterling area. The British Government published a schedule
enactixig that in the scheduled countries it was nct their intention to restrict the
operation of this clause. They very wisely kept the power to themselves to add
to the schedule or to take out any countries from it. The Honourable the
Finance Membef once said that sterling area has a connotation which is varying,
_countries which are included in it today may tomorrow voluntarily or for various
reasons may go out. In any case, sterling area is not a sufficiently definite
term for us to use. But apart from that, whereas London wanted to give the
impression to the Empire and other countries that they are not going at any
time and under any conditions to exclude them, though they reserve the power
to do so, they werc not going at all events, prima facie to apply these restrics
tive exchange laws to the Empire countries. But we, on the other hand, who
are-emerging in a state of political and other transition, we have to be very care-
ful ‘'what we do on the point. I therefore commend the manner in which this
Bill has finally emerged from the Select Committee. But the point I wish to
put before the House is this. This is the forcign exchange law of India. All of
your laws do not find their place in the chancellories of the world. They do not
necessarily get hold of legal provisions applicable to the .country. But they are
all concerned with this law. A copy of this law which we pass here will reach
automatically every Bank in the world and every foreign exchange dealer in the
world and every foreign office of every country in the world. I do not want that-
we should also append a schedule in which we appear to be making a law which
is applicable to all countries which are not only outside the British Empire but
outside the sterling area. It shou'd not appear as if there is a fast link with
London. Because should it appear so, then our membership of the International
monetary fund would be a.very doubtful membership. We would not have that
independence which is expected from every member of the Internationdl mone-
tary fund. It is inconsistent with that position, inconsistent as the Honourable
the Finance Member said with the new international status which this country
is. acquiring rapidly and everywhere. Tt is necessaty that we should avoid giving
them the false impression as to our position. When my Honourable friend Sir
Cowasjee Jehangir objeets to this mode of legislation in which something is done
by executive order, he forgets that executive order equally applies to schedule.
Under the British Act, by an executlive order, the schedule is alterable. We
start with some kind of schedule, it will be published by executive order and
it will be capable of being changed by executive order.l(’

Another little point T wish to make is that vou cannot control foreien
exchanges unelss you do some kind of control over the trade from which foreign
exchange emerges. Really speaking the Bill for control of exports and.imports
which the Honourable the Commerce Member is bringing up and which he
introduced this morning, is reallv a Bill which should ¢o with this Bil'. They
go hand in hand, whereas this Bjll is put down for a period of five vears first and
then three years thereafter. When oceasion comes T should like to make it
c]gar that you cannot control foreign exchanges unless you have some policy
with regard to import and export trade of the country from which mainly the
foreign exchanges emerge. If you want to balance vour foreign exchange, then
you may have to economise and see that unnecessarily articles are not bough€,
that trade in particvlar ditection does not run away in ordcr to restriet resources
from which you can carrv on trade in certain other directions. I do feel that
the operation of such a ‘Bill would be extremely difficult if trade were left un-
contrpﬂer.l. What is the obiect of foreien exchange control? That the central
banking institution or the eentral autharity which will reculate exchanees should
be able to get hold of all the exchanee which comes legitimatelv to this country
ﬁ'}'la,t there should be no waste. leakaze or restriction of such funds as arise legi-
timatelv and tha+t these funds mav be .hest utilised and given ont for +hose
purposes for which priorities have been settlad. The priorities question will not
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arise-where we have got plentiful funds in any particular direction or in any
particular year. But it may arise very acutely and very soon In the case of
India because we are selling very much lese to the outside world tian we aré
buying fiom it. Therefore I say that the exchange control position has got to-
be supplemented by the trade control proposition, and that these two pieces of
legislation which may run parallel are important to one another.

Then the Fifiince Member has been conscious of the uncertainties of the
world and he said, ““Are we to be always receiving payment in currencies which
will be convertible?”” We may export to a country and that country may be
.in a weak position, or may not be in a weak position when we start to export but
may weaken thereafter, so that its currency is not immediately and readily con-
vertible. These are all contingencies for which we must be prepared, and there-
fore there are provisions under this law which will enable the central authority
to aet quickly and to act with vigour when the occasion arises. -

Sir, there is one more point that I should like to make before I conclude,
and that is that T am glad that clause 25 emerges from the Select Committee
in the form in which it was given. This clause puts rather wide powers in the
hands of Gbvernment, but I consider that it is extremely necessary and proper
that this power should exist with Government. The clause says:

“For the purposes of this Act the Central Government may from time to time give to
the Reserve Bank such general or special djrections as it thinks fit.”

Now, Sir, there is a spirit in this country against which I wish to raise my
vaice from this place and that is this. - There is a spirit of evasion abroad;-
during the war there has been too much utilisation of opportunities of evading
laws, to the private advantage of individuals. I want to say that this spirit is
anti-social and shou'd be put down. In Russia and in other countries any anti-
social practices are punished very heavily. In this country unfortunately the
courts on a tradition of giving the fullest benefit of doubt to every one go
meticulously into the merits,—whether the party has actually broken the law,
whether the law was properly passed, whether the particular rule was properly
passed or whether it was issued by the proper authority. I have seen very
good cases of breaches of public morals—in my eyes at least they offended
against public morals—which have been dismissed by the courts in this country
on account of some little lacuna in some law somewhere. T say that even the
legal profession is not doing its duty when it helps the law-breakers to the
extent to which it has been known to help them during the last five years in
prosecutions against hoarding and profiteering, prosecutions in regard to
corruntions and prosecutions in other directions. This spirit of evasion which is
anti-social must be put down; and I am therefore glad that there is this provi-
sion in clause 25 which, as soon as the smallest doubt is thrown on any provi-
sion of this law or any rule made thereunder, will enable Government with s
view to carrv out the objective of the Act to issue directions; and these directions
will have the effect of law. This is to my mind a verv necessary thing not
merelv in this direction but in other directions, hnt it is certainlv extremely
important with recard to exchanges. There are clever people in this country
who as soon as thig law is promuleated will sit down to studv it section by
section and sav. ‘‘How can we evade section such and such? What can we do,
while keeping within the wording of the law, to get round it, and how can we
reap some advantace for ourselvec?’’ Qir T wonld ack the Honourable the
Finance Member to keen a special note and to get snecial reports if such efforfs
are made to defeat this law and to act promptly under the powers which clause
25 gives him.

Sir, T support the motion.

~ Mr. P. J. Grifiths (Assam: Furonean): Sir. it dnes not seem to be necessary
at this stage of the present Bill for me either to enunciate the general principles
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which we in this group hold with regard to the whole problem of foreign exchange
-or on the other hand to discuss this present measure in any detail. I merely wish
to indicate very briefly the two principles which define our attitude towards this
kind of problem and which, taken together, lead us-to support this present
measure. The first principle is a self-evident one, that in the present difficulties
and the future uncertainties of all problems of exchange, every self-governing
«country must in fact take the kind of powers which this Bill contemplates.
‘'These powers have been found necessary already in most countries of the world
including my own; and indeed even if the practical facts of the case did not
necessitate their adoption the obligations of this country to other countries under
‘the International Monetary Fund would make some measure of this kind necessary.
But quite apart from that there is, I think, an even more important aspect of a
measure of this kind. It is by passing this kind of measure that this House and
‘this country exercises to the full, for the first time economic sovereignty.
Economic sovereignty is in fact attained far more by the passing of practical
measures of this kind than by mere paper changes in constitution and in law.
This House, by dealing with this Bill, is asserting in unmistakable terms that
this country claims—and has—complete economic independence; and for that
reason alone we in this group regard it as a measure of the highest importance, a
measure entitled to command our support.

There is, however, one other principle which is also at the back of our minds
‘when we consider the whole problem of foreign exchange, and that is that con-
trols of this kind interposing as they must barriers—barriers to trade, barriers to
-exchange—must of necessity be in some sense an evil. There are times when they
are necessary evils, but evils they still remain. And therefore whenever a control
«of this kind is to be applied Government must ask itself the question, ‘‘Are we
-satisfied that in the present circumstances and in the case to which we propose
to apply this control the evil of control is.a necessary one? Are we satisfied that
we cannot do without the exercise of the control concerned?”’ And so today
‘we want to ask very briefly the question, ‘“Where and in respect of what regions is
it necessary to apply the kind of restriction contemplated by this Bill?’’ But of
course the first part of the answer is easy. When you tumn to the hard currency
countries there is no room for doubt; there it is essential and we cannot do without
it. So as far as those countries are concerned, the Finance Member can have an
easy mind. When we come to that group of countries which are loosely but
conveniently called the sterling area, the problem is rather different. I do not
suppose anybody in this House would maintain that at this particular point of
time, here and now, the control of exchange with regard to the sterling area is
essential. It may be that under some different circumstances, which have not
yetb arisen, that kind of ¢ontrol with regard to sterling might become .necessary;
but it is I think common ground that under the present circumsiances existing
today—the 10th February 1947—there is no need whatsoever for the exercise of
any measure of control with regard to the sterling currencies. I understand that
in his speech this morning—at which unfortunately I was not present—the
Honourable Finance Member did make that point clear, that as far as the present
point of time was concerned, perhaps with certain exceptions, he saw no necessity
to apply these controls and these restrictions to the sterling area. I welcome
that statement very much indeed. But I still think it is a pity that effect was
not given to that intention in-a schedule to the Bill itself. T think the intentions
PR of the Government would have been far clearer if we had followed the
: British model. As Honourable Members know in the British Act there
is attached to the Act a Schedule of Territories to which the operations of the
Act do not apply. That schedule roughly ccrresponds to the sterling areas. It
is perfectly true that in the British Act the Treasury has the power to add to, or
subtract from, or in any way vary that-Schedule, and so in a practical sense there
is not perhaps very much difference between that form of legislation and the Bill
before the House today. But though the practical differences are not very great,
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the -psychological differences are quite considerable and it does seem to me of
value in a measure of this kind to tell the outside world in the measure itself what
the intentions of the Government are. This is-what the British Government did
by putting the sterling areas into an excluded schedule. I agree with my Honour-
able friend, Sir Cowasjee Jehangir, that it would have been very much more satis-
factory if in this Bill the same procedure had been followed and if the sterling
areas had for the time being been excluded from the operation of the Bill by a
Schedule. Government would still have had the power to vary that schedule, bus
they would have told the outside world what their intentions were.” 1 do believe
myself that in dealing with these international matters it pays in the long run to-_
make your intentions clear and to tell the world what you intend to do. You
have to do it sooner or later and you very often avoid a great deal of nervousness
and freat deal of apprehension in foreign markets by making your intentions clear
at tﬁg outset of leglslatlon of this kind.

That however is perhaps a theoretical point for draftsmen. The important
thing is that there seems to be a general recognition that in the present circum-
stances there would be neither rhyme nor reason in seeking to introduce restric-
tions on transactions of a general and bona fide nature inside the sterling area.
We regard it of the utmost importance that that fact has been recognized by the
Honourable the Finance Member, and I trust that in the months and years that
lie ahead of him he will not be dissuaded from that point of view on account of
ideological considerations which may be put before him from time to time. Let
us stand fast on the principle that this Bill has one object and one object only:
to assist India and to enable India to conserve the currency of those countries of
which she is or is likely to be in short supply, and that it exists for no other
purpose whatsoever,—let us stand fast on that principle. Let us accept the fact
that India must have the power to control her exchange, but in practice there
would be neither sense nor necessity in using those controls in regard to currencies.
of which her supplies are more than adequate. Subject to these considerations
and subject to the belief that the Horourable the Finance Member will exercise
his power of notification wisely and that the sterling areas will in fact be excluded
from this Bill, we in this Group give our full support to the measure now before

the House.

The Honourable Mr. Liaquat Ali Khan: I do not think I have to add very
much to what I said this morning except to thank the House for the support which
they have extended to this measure which I have placed before this House.

With regard to the point raised by my Honoufa.ble friend Mr. Manu Subedar,
all that I can tell him at this stage is that the Government will keep a watch over
all transactions in foreign exchange.

With regard to the point that has been mentioned by my -Honourable friend,
Mr. Griffiths, this morning I made the position of the Government very clear,
"with regard &o the sterling areas. I do not think I need add much to what I
stated this morning. We have no intentions at this stage to apply any restrictions-
on foreign exchange with regard to sterling areas. My Honourable friend has
appealed to me that I may not be swept off my feet on account of some ideological
considerations. Sir, I am practically ideological and whatever is in the interest
of my country will carry the utmost weight with me, and there will be nothing
else that will make any effect on my policy.

Mr. President: The question is:

“That the Bill to regulate certain payments, dealings in foreign exchange and securities
and the import and export of currency and bullion, as reporited by the Select Committee, be
taken into consideration.”

The motion was adopted.



INDIAN NAVY (DISCIPLINE) (AMENDMENT) BILL 373

Mr. President: We will now take the Bill clause by clause. I find that
Messrs. Ayyangar and Reddiar have given notice of certain amendments to certain
clauses. The notice was received late and there was no time to have it circulated.
to the House, and I do not proposeto . . . . . .

Sri M. Ananthasayanam Ayyangar: Sir, I discussed the matter with Govern-
ment Members and I am satisfied, and I do not press those amendments. I am
not moving them.

Mr. President: But T may generally state that I would not allow these last
minute amendments to be moved except, of course, substantially agreed amend-
ments. They will stand on a different footing. .

Sri M. Ananthasayanam Ayyangar: May I request, Sir, that the ‘present
occasion may not be made the subject for this ruling. You may kindly reserve.
this decision to some other occasion. I do not press these amendments, and I
accept the Act as it stands. :

Mr. President: I am not giving any ruling or decision, but I am informing the
House so that the Members may be guided better for the future and nobody may
plead later on that he did not know this.

As there are no amendments, there is no point in putting the clauses separately..
The question is:

“That clauses 2 to 27 stand part of the Bill.”

The motion was adopted. .

Clauses 2 to 27 were added to the Bill.

Clause 1 was added to the Bill.

The Title gnd the Preamble were added to the Bill.

The Honourable Mr. Liaquat Ali Khan: Sir, I move:
“That the Bill, as amended, be passed.’

Mr. President: The question is:

“That the Bill, as amended, be passed.’

The motion was adopted. -

INDIAN NAVY (DISCIPLINE) (AMENDMENT) BILL

Mr. G. S. Bhalja (Government of India: Nominated Official): Sir, I move:

“That the Bill further to amend the Indian Navy (Discipline) Act, 1834, as reported by
the Select Committee, be taken into consideration.’

I am glad to say that the Seleét Committee has recommended that the Bill
be passed without any change. The Select Committee met twice and put to the
severest scrutiny all the clauses of the Bill. Several points were raised during
the discussion and they were amended to the satisfaction of the Committee. I
shall briefly refer to the more important ones.

It was suggested that the merchant seamen who would come under the Navalk
Discipline Act although they were doing so voluntarily, there would be an element
of economic compulsion inasmuch as, if a ship was requisitioned during the war
either the seamen concerned would have to join Government service and come
under the Naval Discipline Act or they would be forced out of employment. It
was pointed out that although it was possible that on certain occasions a certain
number of seamen may be thrown out of employment, that result did not follow
from the provisions of this Bill. I should make it quite plain that this Bill does
not seek to take powers to requisition vessels of any kind. Its sole purpose is to
bring under naval discipline men who voluntarily agree to serve His Majesty’s.
Government. The element of compulsion, if any, would flow from any legislation
which would be introduced by Government to requisition vessels compulsorily.

The second point that was urged was whether seamen who would come under
this Act would continue to exercise their privileges as members of a trade union,
which they enjoyed before they accepted naval service. The Honourable the
Leader of the House has given an undertaking on the floor of this House, and T
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“repeat it, that there would be no objection to seamen entered under Section 90
-of the Naval Discipline Act remaining as members of their respective unions for
the purposes of furthering their interests in the merchant service. But they would
not be permitted to do anything calculated to embarrass the Navy. Neither could
they utilise their membership for the purpose of bringing about an alteration in the
existing regulations, or customs or conditions of service in the Navy. No combina-
‘tion can be permitted of seamen in the Navy for such a purpose. I give a further
assurance that this provision would be embodied into the Royal Indian Navy
Instructions so that there could be no doubt as regards the intentions of Govern-
‘ment in this matter.

A suggestion was made that the operation of the Bill might be restricted to an
-emergency or war. It was explained to the Members of the Committee that such
an amendment would defeat the very object of the Bill. Section 90 of the Indian
Navy Discipline Act, as it would stand, if this Bill was not passed, already gave
powers 'to Government to compulsorily bring under naval discipline men serving
on ships which would be requiritioned by Government. In fact, the Bill as it
stands now is better from one point of view inasmuch as it gives discretion to
merchant seamen to come under the Naval Discipline Act or not to do so.” This
provision has been found particularly convenient in connection with the employ-
ment of skilled men for short-term engagements on particular occasions. I shall
mention only one instance. Several merchant seamen who entered service during
the war as what we call ‘‘hostility only ratings’’ have been employed on ammuni-
tion dumping operations about which, perhaps we shall hear more in a day or two,
-as there is a Bill standing in the name of the Secretary, Works and Mines, on that
-subject. We could not bring these men under naval diseipline if we did not have
the powers which we have sought in"this Bill.

I wish to emphasize that the Bill is absolutely voluntary in every sense. No
:man can be brought under naval discipline unless he performs two acts, both
-of which are of his own volition. One is that he agrees to serve His Majesty’s
“Government and the other is that he agrees to come under the Naval Discipline
Act. ;

With these words, Sir, I commend the motion to the House.

Mr, President: Motion moved:

“That the Bill further to amend the Indian Navy (Discipline) Act, 1934, as reported by
-the Select Committee, be taken into consideration.”

Miss Maniben Kara (Nominated Non-Official): As one of the signatories to
the report of the Select Committee of this Bill, I rise to support this Bill. It has
been pointed out by the Honourable Member in charge of the Bill that Section 90
in Clause 2 of the Bill is an improvement on the previous section. By this
section the merchant navy personnel certainly gets a choice to join or not to join
the Royal Navy. In normal peace times merchant navy personnel, not desiring
to come under the Royal Navy has the choice to continue with his civilian job in
the merchant navy as an employee of a private company. What generally
happens, Sir, in times of emergency like war, is that a Bill or an Ordinance
requisitioning, the ships of private companies is promulgated. 1f this particular
section of this Bill, giving a choice to the merchant navy personnel of voluntarily
joining, hag to fulfill its object, then it follows that at the time of requisitioning
of ships, a clause will have to be inserted whereby those who do not desire to come
under naval discipline will get compensation from the Government. Sir, I there-
fore think that this Bill will not be complete in itself so long as a safeguarding
clause giving compensation to those who do not desire to come under naval dis-
cipline is not inserted in the ship requisitioning Bill that the Honourable Member
may bring forward in future. I personally think that, ship requisitioning Bill
ought to have come first. By this Bill he is free not to come under naval
discipline. But then, if his means of livelihood is taken away by another Bill,
then you will appreciate that he will be compelled economically to cume under
‘the naval discipline. His means of livelihood will be taken away under the
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-smergencies of war. This point was fully’ debated and discussed in the Select
-Committee and it was pointed out to us that this particular safeguarding clause
.can be rightly brought up at the time when a Bill comes before this House for
requisitioning of the ships. Therefore at this stage 1 express my view that at any
distant date when such a Bill comes, this provision will be kept there, and its
.necessity will be taken into consideration in order to give effect to this Bill.

I am glad that the right of the merchant navy personnel to belong to trade
union organisations is also accepted by the Leader of the House and by the
_Honourable Member in charge of the Bill who has assured that the necessary pro-
vision allowing membership of trades union will be included in the Royal Indian
Navy Instructions. In view of these assurances I support this Bill as it has
.come from the Select Committee.

Mr. President: The question is:

“That the Bill further to amend the Indian Navy (Discipline) Act, 1934, as reported by

sthe Select Coxpmittee, be taken into consideration.’
The motion was adopted.

Mr. President: The question is:

“That Clauses 2 and 3 stand part of the Bill.”

The motion was adopted. -
Clauses 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

Mr. G. S. Bhalja: Sir, I move:

“‘That_the Bill, as amended, be passed.” \
Mr, President: The question is:

“‘That the Bill, as amended, be passed.”

The motion was adopted.

SUGAR (TEMPORARY EXCISE DUTY) BILL
~ Mr, K. L. Panjabi (Government of India: Nominated Official): Sir, I move:
““That the Bill to provide for the completion of recovery of the temporary excise duty
-on sugar be taken into consideration.”
The object of this Bill is a simple one. It is to facilitate recovery of Govern- -
‘ment revenue from income accruing to dealers in sugar as a result of purely
fortuitous circumstances. This unearned advantage has been the consequence of
‘the revision of the price of sugar. On the 23rd October, 1946, Government raised
the ex-factory price of sugar from Rs. 16-10-0 to Rs. 20-14-0 per maund throughout
India, except in the Punjab and the North-West Frontier Province, where weight-
-ed prices were sanctioned. Government took this step after carefully balancing the
interests of the cane growers, the industries and the consumers. The prices of
-cane supplied to the sugar factories in the U. P. and Bihar are regulated by the
Provincial Governments. These prices had not kept pace with the increase in
prices of other crops. The price index was only 205 as against 292 in the case of
food-grains. As a result of this disparity there was a decline in the area under .
cane. In the U. P. this occurred to the extent of 13 per cent. and it was reflected
in the all-India production of sugar which declined from 12-4 lakh tons in 1939 tc
‘948 lakh tons in 1945. This undesirable situation was considered by the Joint
Sugar Control Board for the U. P. and Bihar, which includes representatives of
‘the cane growers, the industry and the Provincial Governments. Tts recom-
mendation was that the price of cane be increased from Re. 0-14-6 in the U.P.
and 15 annas in Bihar to a uniform rate of Rs. 1-4-0 per maund. This was
endorsed by_the provincial governments and the Sugar Control Advisory Board.
The Central Government felt that as sugar and gur are important articles of food
very much in demand, further reduction in production would be uadesirable. The
-advice of the provincial governments and representative bodies of growers and
manufacturers was that this could be checked only by increasing the prices of

(4



376 LEGISLATIVE ASSEMBLY (10re FEs. 1947
[Mr. K. L. Panjabi]

cane and sugar. These had been raised in the past but not to the same extent as
other crops. Tt was therefore felt that there were special grounds justifying an
increase which would bring them in parity with other crops.

An increase in the price of sugarcane necessarily involved an increase in the
price of sugar. This was calculated at Rs. 4-4-0° per maund and included an
allowance for a slight increase”in manufacturing costs due to shorter crushing
season and also for increase in the cost of wages due to reduction in working hours
in the factories. The revised ex-factory prices of sugar were sanctioned with effect
from the date of the notification. This would have had the effect of benefitting
the manufacturers and dealers who held stocks of sugar on that date. The extent
of the benefit was considerable and was estimated at Rs. 180 lakhs. _There was
no moral justification for letting this windfall acerue to the fortuitious holders of
stocks and therefore in consonance with the practice in former years an Ordinance
was igsued on the same date levying an excise duty of Rs. 4-4-0 per maund on
suga{}leld in stock on that date. The validity of the Ordinance, however, expires
on the 23rd April and it is not practicable to complete the assessment of the
demand and the process of recovery of the excise duty by that date. The Bill is
therefore introduced to enable Government to complete the recovery processes.
initiated under the Ordinance.

The Bill follows the Ordinance in all respeets except the provision under
clause 3. This authorises the sellers to recover from the buyers an amount equi-
valent to the excise duty paid by them under the Ordinance. They were preclud-
ed for a short period from passing on this burden to the buyers, because there was:
a time lag before the local prices could be revised by the provincial governments.
During this short period the sellers were at a disadvantage, for they were liable
to pay the excise duty and could not increase the prices proportionately. The
alftrnative of waiving the excise duty during this period would have resulted in
large-scale evasions and would have rendered the collection of the excise duty
difficult. Normally the excise duty was made leviable finm the date of the
notification but the sellers are permitted to recover the increase from the buyers.

This is not the first time that such revenue has accrued to the Government.
In 1943-44 and 1944-#5 similar excise duties of 13 annas and Rs. 1-7-0 respectively
were levied. The total revenue realised in these two years was Rs. 195 lakhs.
Out of this sum 75 lakhs were earmarked for compensation that may have to be
paid to dealers in future if prices go down. A further sum of Rs. 75 lakhs was
earmarked for assisting provincial schemes of development of sugarcane and
-Rs. 50 lakhs was earmarked for the development of the Imperial Institute of
Sugar Technology. This year the estimated revenue of Rs. 180 lakhs will be
credited to the general revenues. The Government have already under considera-
tion a scheme to subsidise the sugar factories to meet the cost of the increase in
wages and other concessions granted to the labour employed in the sugar factories
in the United Provinces and Bihar. As I have mentioned, the Bill is innocuous
and in the interests of public revenues. It will ensure recovery of unearned
increment which legitimately belongs to the State. It is essential that the Bill
be enacted well before the 23rd April, when the life of the Ordinance will expire.
I commend this Bill to the House and trust that it will meet with its approval.

Mr. President: Motion moved:

“That the Bill to provide for the completion of recovery of the temporary excise duty
on sugar be taken into comsideration.” ’

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan
Rural): The story of the protection of sugar is very woeful from the point of
view of consumers. Sugar under normal conditions would have been sold at
Rs. 4 per maund or ten seers per rupee in 1927-28. Then we levied an import
duty of Rs. 7-4-0 in 1927. And unfortunately by the Second Finance Bill of 1981
we raised the duty, without any consideration as to how it was calculated, by 25
per cent. by the mistake of the then Finance Member, Sir George Schuster, and

.
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the protection was raised fron1 Rs. 7-4-0 to Rs. 9-1-0. Now this was a protection
which we thought at that time that the industry did not need, and the result was
that a large number of these industries came into existedce and they raised the
price to such an extent and adopted such measures that the capitalists céllected
the entire capital which they invested within three years, at the sacrifice of the
sugarcane growers and the consumers. When we raised this question on the
floor of the House and I brought repeatedly the terrors of these sugarcane manu-
facturers and the amount of pressure which they are bringing upon the sugarcane
producers, the excise duty was levied at that particular time in order to equalise
or balance the 25 per cent. rise which we had made in 1931. But we were given
assurance at that time that the duty which we are imposing is really a kind of
loan from the consumers to the industry and this loan will be paid in the form of
the cheap price of sugar in later years. Then followed the war and everything
was upset. ~We never demanded anything during the wartime, Whatever the
" Government did we allowed them to do as they always claimed that it was the
war effort. The Government measures in the Assembly in the name of war efforts
were accepted. Now that the war is over there is no justification for our continu-
ing the same measure which we had allowed during the war, and that we should
give the same profits as we have been giving them during the wartime. The time
has come when we should think over the matter. That is the first point.

The second point is that the present Government had been condemning the
previous government for introducing so many Ordinances for the purpose of
control. Our present Government are, bringing those ordinances permanently on
the statute book.. The very same things which they condemned before, for
temporary enactment, they are now doing permanently. At least when the
National Government came into existence, though it may be for the interim
period, we expected that we would have a more peaceful time, that we would
have a time of ease and that all those troubles and privations which we suffered
during the wartime would now gradually cease to exist. But our experience now
shows that it is just the reverse. The privations and the troubles of the poor
people after the war are becoming more acute than they were during the wartime.
They are now taking each Ordinance one- after another and putting them on the
permanent statute book. In the case of an Ordinance there was an opportunity to
discuss after short intervals of about six months. But in this case they are
putting it permanently on the statute book. There will be no revision unless
somebody puts forward a Bill saying that the Sugar Excise Act should be
repealed. This is the point of -view which we ought to consider and I hope my
friend Mr. Panjabi, who represents the Food Department, will do so.

This system of changing the Ordinances into permanent legislation in the
statute book should cease. @~ We would prefer that you extend this Ordinance
for another short interval so that we may be able to exercise our judgment after
a short time. It is a great irony of fate on us that you are now changing this
Ordinance about whick we could not complain at that time on account of the
war conditions, and putting it permanently on the statute bock. I think you ought
yourself to consider what you would have done if the previous Government had
brought it as a permanent measure.

Mr. President: I am afraid there is some misunderstanding unless 1 am
misreading. This Bill, T take it, is not for the purpose of “continuing the levy
of excise duty. That is not going to be continued. Am I correct?

Mr, X, L. Panjabi: Yes.

Mr. President: But it is to complete the recovery. The levy is already there.
Demand notices are .issued as the Honourable Member said, and unless the pro-
visions continue the recovery cannot be completed. That is the whole positicn.

Dr. Zia Uddin Ahmad: Tt ought to have been provided ‘“This Act will be in
force for so many years”. Give a time limit. Tf you had put it at one or two
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years or more years it would have been intelligible. But you are bringing this

permanently on statute book. There is no time limit here. Will this expire
after some time?

Mr. President: The point is, as I pointed out to the Honourable Member, that
certain liabilities are incurred under that particular Ordinance. Steps have to be
taken to enforce the liabilities incurred, and it is only for the purpose of complet-
ing the recovery that this Bill is brought. The moment all dues are recovered,
this will automatically lapse. That seems tc me to be the position.

Mr. K.- L. Panjabi: May I invite the Honourable Member’s attention to
clause 2 of the Bill? That explains *hat the object of this Bill is only to com-
plete the recoveries initiated under the Ordinance.

Dr. Zia Uddin Ahmad: You have to mention that this Act will cease to operate
af?er a certain period. N )

{ Mr. President: It will cease to operate as soon as the recoveries are made.

\Dr. Zia Uddin Ahmad: Even if a small sum is left, this Act will continue on
the statute book. I want to know whether after some time it will be repealed or
it will remain permanently on the statute book.

Mr, K. L. Panjabi: It will remain permanently but it will cease to be opera-
tive as soon as its purpose is served. ‘

Mr. President: The position seems to be clear, that the Act will cease to
operate as soon as the recoveries are made. The recovery might take one year or
two years. It all depends on the official machinery going slowly or fast. The
moment the recoveries are made the Bill lapses. It will remain as a historic piece
on the statute book. In thatsense it will rem4in permanently. It will be a spent
force, a dead letter, on the statute book after some time.

Dr. Zia Uddin Ahmad: I am not very pleased with this. This is just like
Regulation III of 1818. Though it may be a dead letter, it will be used later on.
I want a time limit to be fixed after which the Act will be repealed. If that is
not done, it may be used again.

Mr. President: The question is: :

“That the Bill to provide for the completion of recovery of the temporary excise duty
on sugar be taken into consideration.”

The motion was adopted.

Mr. President: The question is:

“That clauses 2 and 3 stand part of the Bill.”” -
The motion was adopted.

Clausas 2 and 3 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
Mr. K. L. Panjabi: I move!

“That the Bill be passed.” -

Mr, President: The question is:

“That the Bill be passed.”

The motion was adopted.

~ INDUSTRIAL DISPUTES BILL
The Honourable Shri Jagfivan Ram (Labour Member): Sir, I move:

“That the Bill to make provision for the investigation and settlement of industrial dis-
- putes, and for certain other purposes. as reported by the Select Committee, be faken into

consideration.”

As it is clear from the Title of this Bill, the Bill is intended to promote good
relations between thé workers and the employers. At this stage I do not want to.
make any speech. Ii necessary, I will meet the points that might be raised dur

ing the debate afterwards. With these words, I commmend the Bill for the con-
sideration of the House. .
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Mr. President: Motion moved:

. “That the Bill to make provision for the investigation and settlement of industrial dis-
putes, and for certain other purposes, as reported L, the Select Committee, be taken into
consideration.” ) : : )

Mr. N. M. Joshi (Nominated Non-Otficial): I rise to oppose this motion.
When the Honourable Member made the motion that his Bill be referred to
a Select Committee 1 had opposed that motion also. 1 was opposed at that
time and I am stiil opposed to the principles underlying. this measure.

The two main principles of this measure are compulsory adjudication and
making strikes illegal, if they are resorted to without notice in public utility
service, if:they are resorted to during conciliation proceedings, during proceed-
ings before tribunals-and also during the period covered by either voluntary or
compulsory settlement, voluntarily accepted or imposed by Government. The
Select Committee has not modified any one of these two principies in any
material respects. I have therefore no other course open to me but to oppose
this motion.

I do not wish at this stage to repeat the arguments which | adduced in
opposing the principles, of this measure: I shall very briefly state that so far
as compulsory adjudication is concerned, the working classes are opposed to it
and would very much like to have a settlement made with the employers, to
have any grievance which they may have against their employers being settled
by voluntary or mutual agreement, the implications of which they know and

. which they have accepted, knowing all the.implications and the effects of that
~agreement. The working classes cousider arbitretion or adjudication as a leap
in the dark. You may take the grievances of the workers before a tribunal.
They do not know what decision the tribunal will give and it is for that reason
-that the working classes always prefer a voluntary agreement, voluntarily en-
tered into, the effect of which they know very well and the responsibility for
which they also take, knowing all the effects. Unfortunately, Sir, the Govern-
ment of India and this legislature have approved of the principle of arbitration.
After having considered all that was said in the Se'ect Committee and all
that was said here on the flpor of the House. T am still unconvinced that com-
pulsory arbitration will do good to the working classes in his country. 1t may
also in my humble judgment not be usefu! in securing the object which the
Government has in view in brining forward this piec: of legis'ation namelv. the
establishment of good relations between the. empioyers and the employees .

The second principle of this Bill is to make strikes illegal. Now, Sir let:
‘'me make 1t quite clear that I am not a believer in the policy of strikes. At
the same time, I am not one of those people who would take away the stril
weapor from the hands of the working classes. 1 have known from my exme-
rience of many years that, although some of us may not like to resort to-
strike as a matter of policy, we have not yet converted either the employers
or the Government to our view. They still believe that nothing need be done
if there will be no strike; and when strikes do take place, then only they try
to put th>m down. My experience shows that even Governments, when they
are asked to appoint Boards of Conciliation do not appoint them unless and
until they know that a strike will take place or unless and until a strike
actually takes place. Those who are dealing with railway labour know it vury
well that on many occasions they asked the Government of India to appoint
aither Courts of Inquiry or Boards of Ceneilintion to consider the grievance:

-which they have against the railway authorities in this country. On many
occasions requests for the appointment of a Board of Conciliation have been
.refused. Under these circumstances, to deprive the working c'asses of this
country of the only weapen of which either the employers or the Governmen*
are afraid or the only weapon of which the emplovers or the Government wilf
take notice of will be doing a great harm to the working classes of this country.
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Besides these two principles to which 1 am opposed under the present cir-
cumstances, the Bill contains many clauses to which 1 also take objecuou. ''he
Government of India is providing machmery for conciliation and aiso machinery
‘for adjudication. 'L'he period ailowed to be spent iu these two pioceediugs is,
in my judgment, too long. The Government ot India by this Buli is providing
that the couciliation proceedings may last even four months. Now, Sir, many
of us—I1 do not include you in that—have not got such a great patience as %o
wait, for our grievances being removed for four months. According to this
Bill, as my Honourable friend Mr. Griffiths says, you require infinite patience,
because the Bill lays down a period of four months for the completion of the
proceedings for conciliation. Then, the Government may appoint a Tribunal
for which no period is fixed at all to complete its proceedings. Therefore, to
expect the working classes to have faith in a machinery of this kind is to expect
them to have patience which I, at least, do not possess. My fear is that it
this Bill comes into operation and the working classes find that the removal
of their grievances takes a long time, they will completely lose confidence in
any proceedings of conciliation and also in proceedings for adjudication. And
vou are likely to have more strikes then, than you are likely to have now. I there-
fore, feel that it is wrong to enact a law which will not only not strengthen the -
confidence of the workjng classes in a peaceful settlement of their disputes but
which will tend to sap their confidence and encourage them to resort to strike
action, Moreover, these methods of making strikes illegal, when peop.e may
not have patience to remain in a condition in which their grievances are unre-
medied, not only encourage them to take to strike action but my fear is that,
when we encourage the working classes to strike action, we do greater mis-
chief. The working class in this country, though our country is not yet fully
industrialised, is sufficiently large in number; and if you create a habit in the
minds of these classes to go on strike, it will be difficult for Government to
deal with those strikes. You may make a law making strikes illegal, but it
is not always very easy to enforce that law. That is what pains me much
more. A man who believes in the principles of reyolution does not mind the
working classes imbibing a habit of going on strikes and breaking the law. But
unfortunately I am not a revolutionary; I believe in constitutional methods. I,
- therefore, feel that if you pass a law, which you will. not be able to enforce,
you will be encouraging a revolutionary tendency in the minds of the working
classes of this country. That is what has happened many times in our country
and that is what is exactly happening even todav in our country. Strikes are
illegal even under the present law, the Defencejot India Rules. Can anybody
say that strikes are not taking place in India at present? Everybody has said
in newspapers and in this Legislature that there are more strikes today in
spite of the existence of the Defence of India Rules than they were ever before.-
Today strikes are taking p'ace. a large number of which are illegzal. Thev
"are taking place everywhere in every province and the governments find then-
selves helpless. Very recently I heard of a strike that took place in Qawnpore.
I heard also that the Government had declared that strike to be illegal but
the strike went on for 17 days or perhaps more and the U.P. Gov-
ernment he'plessly watching that strike. What is the use of such
a law? A revolutionary likes a law which people get into the habit of break-
ing every day so that his revolution may come earlier. But, Sir, again I’
repeat, not being a revolutionary, I am opposed to Government passing a law
which will encourage people to be revolutionaries. I want respect of law to
be maintained. But if you pass a law which people cannot obey, you destory
respect for law. People resort to illegal action. You are unable to check it
and you therefore encourage a spirit of revolution which you may not like and
You may not be able to prevent it. That is why T do not like strikes being
made illegal so ligtheartedly. .

4P M.
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Besides, the delay, there are one or two other wmatters to which 1 should
like to draw the attention of the House at this stage. Sif, in this Bill the
Government have not realised the rejative positions of the two parties, the
employers and the employees. 1t seems to me that they regard them as
being equal under the present circumstances, in all respects. In this Bill in
some clauses penalties have been imposed by way of fine to an equal extent on
the employer and on the representatives of labour.

[At this stage, Mr. President vacated the Chair which was then occupied
by Mr. Deputy President (Khan Mohammad Yamin Khan).]

Sir, the Government of India mugp realise that a fine of Rs. 100 or Rs. 500
or even Rs. 1,000 imposed on a capitalist is not going to have the same
effect as a fine of Rs. 1,000 imposed on a representative of workers. Such
provisions are at present found in this Bill in spite of revision by the Select
Committee. Then, Sir, the Government of India makes strikes illegal without
notice. In order to show that they treat the employers and the employees
alike, they make lockouts illegal. To, make lockouts illegal does not really
bring about equality between employers and their employees. We do not hear
of lockouts so much these days as we hear of strikes. Why? Because in the
case of an employee when he does not approve of the conditions under which
he is working, he has no other remedy. His only weapon is to stop work,
but kis employer is not in that helpless condition. If an employer does not
like the .conditions 'under which his employees are working, if he wantg to
reduce the wages, if he wants to increase hours of work, he can do these things
Jhimself. Tf he wants to do something else, he can do it himself. He does
not require a lockout in order to change those conditions.

Mr. Vadilal Lallubhai (Ahmedabad Millowners’ Association* Indian Com-
merce): How can he increase the hours of work?

Mr. N. M. Joshi: He cannot exceed the maximum laid down by law, but
bhe can certainly iucrease vhe hours of work if they are below the maximum
laid dowun. Therefore the emplioyer is not compelled to lockout his men in
order to secure the changes which he wants to make. But an employee has
no other course. His only weapon is to cease work. Therefore if we want to
bring about equality between the employee und the employer, then when you
make strike illegal what you must make illegal is not only lockout by any
change in the conditions of work to the disadvantage of the employee. That
to some extent will bring about equality between the two parties. But this
Bill is not doing that. B

These are some of the points .which I wanted to bring to the notice of the
House at this stage. I have several other thinge to say about this Bill but
-I shall allude to them when I move my amendments. Sir, T oppose the motion
moved by the Honourable the T.abour Member,

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhamiuadan Rural):
Bir, at the time when this Bill was referred to the Select Committee, many
considerations were urged in this House with the expectation that they would
be taken inte consideration by the members of the Select Committee. Now,
Mr. Deputy President, I have worked in many Select Committees in the course
of the last twelve years. But when I read the report of this Select Committee,
I came to the conclusion that it was a category by itself. If the House were
to refer to the report, the House will find that there are no less than five
Minutes of Dissent. Out of 17 Members, there sare only six who have sup-
ported the Bill as reported by the Select Committee without writing anything
like a Minute of Dissent. Curiously enough what these six people have
agreed to is given to us as the report of the msajority. Now, Sir, this is evi-
dence to show how. T do not say exact'y party interests align themselves, but
how class interests, political interests in a modified sense  align themselves
even in the common and informal atmosphere of the Select Committee. Mr.
Deputy President, vou will find that the first Minute of Dissent is signed by



382 LEGISLATIVE ASSEMBLY / (lurH FEB. 1947
CL5js. N V. Gadgil] ‘
the Lionourabie Mewnber in charge or the 13ill, the Chdef Commissioner for
Labour and two ouber nou-officlal Members of tue House, Of course their
pows of view is worth cousideriug. ‘ihere is no wouot about that. Then the:
other Minute of Dissent is signed, 1 do not say by the ‘'I'hree Musketeers’, be-
cause one of them happens to be a lady, by the tiree representatives of iabour,
Mr. Joshi Miss Maniben Kara and ar. Guruswami. The third Minute of
Dissent is added by the Members of the European Group, and the greatest
subtlety one would find in that. The ifourth is by Sir Cowasjee Jehangir—he
is alone by himself; and the last one is by the representative of the Millowners”
Asgociation from Ahmedabad, my esteemed friend Mr. Vadilal Lallubhai.

ving gone through these five Minutes of Dissent and the main report the
ordinary layman who takes some kind of interest in labour disputes is really
confused, and he has great trouble to think out for himseif what particular
line he should follow. I therefore propose to tuke that line which 1 call the
line of common sense, although it is very uncommon nowadays. 'l look upon
this problem as not essentially a problem between employers and employees-
but a problem which has a high social significance, a problem which involves-
not only industrial peace but peace at large in society. Matters = which are
now happening and whick have happened in the course of the last 12 years.
make it necessary even for those who were ordinarily in great sympathy with.
labour movements and labour aspirations to cry halt anl -move rather
cautiously hereafter, so that whatever happens may happen more peacefully
and in a more orderly manner.

Now, Sir, in the year 1946 uot less than 935 strikes occurred in the first six-
months, from January to June. I tried to ascertain the latest position buk
could not do so, but I will not be far from truth if I were to say that things
have not improved even since then. Take any newspaper: the first thing one-
meets is news of a strike, and in the next line we find the Chief Commissioner
of Labour, Mr. S. C. Joshi, flying now to Karacki, now to Calcutta, now
dipping into the coalfields of Bihar, sometimes in the tea plantations and
sometimes elsewhere. In_ these days, specfally when the times are so un-
settled and tempers are not what they used to be, if strikes are not tactfully
handled anything may happen. I do confess that this situation is not a
speciality of our country; in fa, as I said, if vou take any mewspager you.
will find a transport -strike in Fneoland. another strike in  America and a
third in France; all over the world it seems that strikes are the order of the
day. And the loss in point of and in terms of production which it entails on
the community is very difficult to estimate. But apart from the loss in terms
of production, the entire system of distribution is affected to the disadvantage:
of the consumers. For example, there was a strike in the marine transport
department of the U.S.A. a few months agc. The result was that India which
was to get some food-stuffs from that country could not get them in time: and
so this country has had to pass through a hard period of scarcitv. and even
now that period is not over. Therefore when T sav that this is a prob'em
whick has assumed a verv high social significance in the context of cireums-
tances which exist today, it is all the more necessarv for us to tackle it not
in a mond of fun or frivolity but with the highest sense of responsibi'itv, for it
means that either we make our future or we mar it for good.

Now in the course of the last six vears, and particularly while the war was-
on, I know, because of the provisions of the Defence of India Act, that
labourers were suppressed; they had no opportunities, although occasionally
some of their grievances were spucht to he redressed or removed by the provin-
cial Governments, or the Central Government, or by private emplovers at the
instance of or under pressure from Government. But as soon as the war was
over and there was some sort of freedom to move about. the result has been
that there has been labour trouble all over. T know and T appreciste the fact

.
N .
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that prices have not shown any tendency to come down; on the contrary, if
anything, they still continue to go up. The result is that whatever additional
or interim relief the private employers or Government may have been pleased
to give, whenever possible, it has always been. found insufficient., and. the-
grievance remains as it is. In these circumstances some way has to be found;
and unless there is an atmosphere appropriate for the consideration and set-
tlement of disputes nothing is possible, and mare shouting and slogans will
not either reduce the price or add one grair to the production of cereals in this.
country. My Honourable friend Mr. N. M. Joshi knows very well that in the
course of the last six or seven years the urgency of some such legis'ation was.
pressed on Government, not so much by those who represent the employvers.
but bv various trade union interests and trade union organisations. Tun fact
the justification for such a measure is that labour is not organised evervwhere™
and, that being so, it is imvpossible to make the emplover agree to anvthiné-
unless there is a power nnder which it ran be done. Tn the Romhav Presi-
dencv a similar Bill has been already passed in the lower House: it has been
considerably improved in the Council, and T nunderstand that in a2 week’s time-
it will be put on the statute-book in that Presidency. While that Bill was in
the third reading stage my friend Mr. Dange than whom you cannot find a-
stronger and more insistent advocate of the rights of labour said that now that
the Bill was going to be put on the statute-book he would be the first man to-
take the utmost advantage of it. It was pointed out to him by the Minister-
in charge of the Bill in the Bombay Legislative Assembly that Government
were asked to arbitrate and interfere on behalf of labour for whom they had
nothing but sympathy, but Government must be armed with the necessary-
power “under which it would be made compulsory for the employers to accept.
arbitration; and the result of that ‘arbitration would then be enforced by Gov-
ernment. Unless there is some such power conciliation, or even a board of"
conciliation or, for the matter of that, even a. court of inquiry will be of no-.
avail. The Conciliation Officer can only move within certain limits, but when-
the "parties do not come to any understandmg, however tactful he may be,
however considerate he may be, he is not bound to succeed bevond that. All
that he can secure is less abuse hetween the emn'overs and the emplovees.
I might say that the same thing applies to the Board of Conciliation. The-
members may do their best, but whatever the members mav do. unless it is
accepted by the employers on the one hand and accepted by the emplovees on
the other, it remains merely a pious wish.

- As regards the Court of Enquiry, Mr. Deputy President, it has only a.
limited role. It is a fact finding machinery: if any fact or tacts are in dispute:
between the two contestant parties, the Court of Enquiry has undoubted:y a.
place in the whole machinery because the facts as they may be found will & be
taken into consideration in ultimately grriving at what would be a fair settle-
ment of the whole affair. But whatxﬁrea!ly important is that there must he-
arbitration and the decision of the arbitrator must be fairly binding on both’
the parties. Now, this Bill was circulated to ascertain public opinion by an.
Executive Order and from the opinions circulated to the Members of this House
I find that the two important labour bodies, namely the All-India Trade Union
Congress and the Indian Federation of Lakour, have sent in their views.
They have taken a number of objections. they have also suggested many im-
provements. but thev have not gone so far as to oppose the whole Bill lock,
stock and barre! as seems to be the attitude of my Honourable friend, Mr.
Joshi. herc. Now T will onlv refer to the main objections taken by these two.
bodigs. The first objection and which to me seems to be the most important,
is that under this Bill the right to strike is taken awav. This is what the-
Indian Federation of Labour says:

““The proposed legislation will therefore be h;gh]v prejudicial to the workers’ r' aht to»
strike and thus weaken their bargammcr power in all disputes with the emplovers.”
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The same thing is suggested by the All-India Trade Union Congress which
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“‘The General Council 1s opposed to this provision as the right to strike is a legitimate
weapon in the hands of the workers to secure improvement of their conditions.’”

Now what is sought to be done in this Bill and what has been done in the
Bill to which I made a reference, namely the Bill that has been passed by the
Bombay Legislative Assembly, is not to take away the right to strike. In
fact, Sir, by the passage of that Bill in the Bombay Legis'ative Assembly and
by the passage of this Bill in this House the right to strike will be secured.
Otherwise will my Honourable friend, Mr. Joshi, point out any law here under
which this right to strike is given? There is no law.

' Mr, N, M. Joghi: We do not want any law to restrict that right.

Sjt. N. V. Gadgil: Inasmuch as there is no law and if there is any law
which takes notice—inay not be directly but indirectly—of such a right and
prescribes conditions under which it can be exercised, one thing clearly comes
out of that, namely that the right has been admitted and only its use has
been restricted. Now, in this Bill what is done is not to take away the right
to strike; it is perfectly open to any worker or any combination of workers to
use it, but this right has got to be exercised for certain definite purposes, not
for the ‘mere fun of it. Why people strike? Tf we analyse the causes for
which this extreme weapon is resorted to, leaving aside political strikes whichk
now-a-days are not infrequent nor very few, but leave: aside those strikes and
let us confine to strikes which are rea]ly for the furtherance of trade union
‘purposes or bona fide removal of grievances and 1mprovement of conditions of
work. T then sav that if the objective of any strike is to improve conditions of
work. to secure addition in wages, you must admit that all these are possible
either bv voluntary action of the other party to the bargain, namely the
-employer, or under some law these thines are secured, otherwise the right to
strike becomes a meaningless thing altogether. Now, if you want to improve
the conditions, to secure addition in wages. T know that both these Associa-
“tions. namelv the Federation of Labour and the Trade Union Congress., have
referred to radical remedies. Onme of them has referred to the minimum wage:

“This meeting of the General Council, therefore. requests the Government of Bombay
immediatelv to legislate for an immediate wage and decent working conditions and in view
of the fundamental drawback of that Bill ask the Bombay Government to withdraw it.”

I agree, Sir, that there must be a law of minimum wage in every ipdustry,
-every section of the industry, in every area in which one can suitably have it,
but if we cannot do it now it does not mean that we should not try to improve
the position by some other method, and as a matter of fact my Honourable
friend, Mr. Joshi, knows that the Bill for regulating wages, for fixing minimum
‘wages, is already on the Order Book and a reference to Select Committee will
"be made in due course of time. Now, so far as the radical remedies are con-
-cerned, the House will agree with me that some suck thing is coming, and I
have no doubt the House #ill give its support to that. But so long as that
is not possible, what shall be our approach to the problem. Shall it be that
we do nothing, and allow things to move in the old way... A few years ago the
Government never thought that it was their concern to interfere in labour dis-
putes. I quite rermember that about 15 years ago the Governor of Bombay
-stated that the business of the Government is to see that law and order is
mfuntmned and the two parties, namely capitalists and labour, ficht within the
ring. ‘“We will clear the ring”’, he said, ‘‘and allow them to fight inside, and
‘we do not mind what fate awaits fhom > Curiouslvy enough it is the same
-attitude which has been expressed in the Minute of Dissent written by the two
members of the Furopean Group where they say:

..... In our view it is right that conciliation proceedings shauld be made’ compulsory
out if thev fail, employers and employees must have the right to fight put their dispute. .
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Now an attitude of that kind is not the right one, nor is it a right approach
for the solution of that problem. I submit, Sir, that it is the duty of the
.Government to interfere in labour disputes, firstly to secure industrial peace
and avoid strike. But that alone cannot be the object of the Government.
.Government can, with increase in their fcrces of iaw and order silence the voice
«of labour. jIt can declare all labour unions as unlawful assemblies. 1t can go
still further and shoot down labourers if they combine and picket and indulge in
.other activities whick are not to the taste of the (Government, or of the capitalist
cor of the employers. But that is not the objective and should not be so. The
objective must be that industrial peace should be secured by securing justice to
the labourers. § That should be the objective and I would not rest at mere indus-
trial peace unless I am sure that it is the result of fair wages, fair conditions and
the result of contentment and satisfaction at least on the part of the labourer. ¢
Now what shall we do in these circumstances? Can we all of a sudden nationa-
lise all our industries? Tt is impossible. Let us be practical and accept the
economie facts of the capital svstem today for the simple reason that we can-
not with a magic wand turn the whole thing into what we want. On that
assumption I think this Bill is based. T do not think the author of the Bill
claims that it is so radieal that it is going to revolutionize the life of the worker
or revolutionize the entire system of production. I do not think he makes
that claim. He simply aceepts the economic facts of the capital system today
and is trying his honest best to improve matters with a view to give a fair
deal to the labourer. Now in this Bill, right from the time when there is the
apprehension of a dispute, machinery is devised whereby at every possible
stage, at every possible step, attempts are being made to have an amicable
settlement. There is the provision for works committees. The precise func-
tion which they are to performn is described in the relevant sections. Ivery
‘work committee shall, as far as possible, try to establish an atmosphere of
-goodwil! aud amity and petty matters which often are magnified into industrial
disputes leading to cessation of work, will be avoided. 1 know that in the
History of England it is said that a war started because some Jenkins ear
was cut, with disastrous results. Often it happens that because a certain sec-
retary of some union was not granted an interview with the Manager that be-
comes a casus belli for the union to press its claim and then there is a strike
and all other things happen. Therefore, these petty matters which often hap-
pen and which lead to such consequences will be avoided by the institution of
works committees which will consist of representatives of the workers and
there is a good provision as I find from the report of the Select Committee that
these workers’ representatives will be appointed after consulting relevent regis-
tered trade unions. I do not think any member, representing labour here, or
any man who has the real interests of the labour movement, will object to this
proviso, namely that they should be appointed in consultation witk registered
trade unions. The other day a question was asked of the Honourable Member
in charge of Labour as to the exact number of trade unions and how many of
them submitted accounts. Out of 1251 registered trade unions for the year
1945, because that is the year for which latest figures are available, only 591
submitted their accounts. That is uot a very happy state of things. But
there 8 a provision also that if accounts are not given registration may be can-
celled. In view of this, if you want to improve the standard of working
-conditions, you must at the same time improve the organization whick is sup-
posed to look after the interests of workers. Therefore if some such provision
is made that representatives of work committees should be appointed after
:olr(lsu!ting trade unions which are registered. T think no exception could he
taken. -

Then at the second stage, the machinery provides that if there is again a
dispute or a dispute is apprehended, the Conciliation Officer will call the
parties together and will try to bring about some sort of settlement. Tf the
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settlement 1s arrived at well and good Otherwise he will make a report. The.
Goverument may, aud 1 sonie industries 1t wust appoint a Board of Concilia-
tors, the constitution of which is also giveu in the relevant clause. That.
Boand will also try at the third stage to secure peace. f1 am reminded of wham
Churchill sald when Neville Chamberlain flew to Munich three times: ‘'Fly.
ly again’’. So in this case, let us try, try agam. Try conciliation once,
twice and even thrice. And unless Government .comes to the conclusion that.
it is no longer possible merely by voluntary negotiation to reach a settlement,
only then Government -will and must have a right in the interests of publie-
peace and in the interests of consumers to refer the matter to arbitration and
the /award of the arbitrators should be binding on the parties concerned. f 1t
dur%ng these three stages—either by obstinacy, or even by honest intention—L
put ‘it on both grounds—the parties 'do not come to some settlement, will
you not concede this much right to the State which of course by its very
hypothesis is supposed to look after the interests of the labourers and the
capitalists, -the producers and the consumers, that it .should have the right to-
interfere, or should it merely become a pohce State. charged with the main-
tenance of law and order not to interfere in 'abour disputes #nd remain indif-
- ferent till there is bloodshed? Is that your idea? 1 think, Sir, we have
moved much further. There will be nobody here to dispute the right of the
State to interfere. There may be objections, very honest and very valid.
objections for the matter of that as to under what circumstances and under
what conditions the States ought to interfere. | am personally of the opinion
that in the interests of the labourers, especially Indian labourers when they
are not properly organized—only 8,883,000 are members of the 1,251 trade:
unions registered in 1945—nobody can object. And when we see that out of
these not even 40 per cent. know how to keep their accounts, or do not keep-
them, it is in the interests of the labourers themselves that I would ask the
Government to interfere and especially, Sir, when we find in this country that.
certain political parties are out to do all sorts of mischief. The parties want
to use labour unrest for their own ends, when they know certain things to be-
facts and yet they misrepresent them in such a manner as 4o create panic in
every sphere of industry, I think, Sir, that it should be the business of the:
Government to see that on the one hand honest trade unionism is encouraged
“and on the other hand to see that as many conflicts which are likely are
avoided and avoided in time. As I said in the beginning of my re-
marks it is not a qugstion between the employers and the employees alone.
It is a question whick has a social significance. Suppose the textile workers.
down tools. Already there is a shortage of cloth. If for one reason or another
~ thev down tools and it vou only say that there is voluntary arbitration, and
there is no provision for bringing the employers—or the millowners—and the-
labourers together to accept compulsory arbitration, T want to know what will
be the position of this country. My friend Mr. Joshi may have half a dozen
suits to go on .with for the rest of his life and he may not be very much.
worried. But what about those ip the mofussil? Is it not the business of
the Government to see that production of essential articles is kept up and
they are supplied at least in a fair measure to every citizen in this country.
They should see that those things are produced and production ought not to
suffer. because of the obstinacy of one party or the other. T will go a step
further. Supposmg the textile interests or the mil'owners do not accept it..
as was done in America during wartime, the Government should take posses-
sion of the mills and run the industry at least for the -time being till sense
dawns on the millowners, because the need of the consumer or the generat
nublic is sunreme. All other things must stand down if the exigencies-of the
State. in other words the exigencies of the population require it. In ench

abnormal ecireumstances if compulsory arbitration is not resorted to T w'mt to
know what ic the alternative remedv? T see none.
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I know that there is some theoretical objection to compulsion. Yet in
-emergent or abnormal circumstances resort must be had to such a course.
*Compulsory arbitration is not so unknown in this world. It is aiready in exis-
tence in some of the Latin American countries and in some States in Austra-
lia. It is not such a thing that this Bill introduced it for the first time. I
-am not prepared to give that much credit to my Honourable friend Mr. Jag-
jivan Ram. I therefore submit that the objection raised by the two labour
‘organisations, viz., the right to strike is taken away, is not well founded. It
is not taken away. But even if it is restricted it is restricted in their own
interest, because it cannnot operate in a vacuum without certain limiting cir-
cumstances.} If a strike has started and it is there, when the ultimate stage
is reached, viz., the Government interferes and refers the matter to the arbi-
trator. it is only fair that both the parties must put their respective points of
view before the arbitrator and the arbitration proceedings should work in an
atmosphere as peaceful as possible. Therefore from that date the strike ought
not to continue. In other words the continuance of the strike is illegal.{ The
strike is not illegal ab initio but it becomes illegal because the Government at
a certain stage interferes and promises an alternative method, whereby the
-workers can get their grievances redressed. Therefore to say that the right
to strike is denied or taken away is wide of the facts.

Other people may object and ask why should there be notice to strike. 1t
will become impossible in this world to carry on any industry or trade if the
«employer does not know that his men will turn up on the morrow. He must
have some security and some confidence that what is happening today will
.continue to happen tomorrow. Otherwise the very basis of society is under-
mined. I know that I can safely come from my quarter to this place because
T know that there is the police in charge of the traffic and there is the po'ice
to secure my safety. But if the police were to say ‘‘Yesterday we did it but
‘today we are on strike without notice’’, then there will be no security or confi-
dence. In fact all social relationships can only work in conditions of some secu-
Tity or faith that people will continue to obey or carry out each. other’s obliga-
tions, that they will continue to discharge whatever obligations circumstances
cast upon them. Therefore if you allow the workers this right to strike without
notice and if the consequences, as I said, were confined only to them and
their employers I would not have minded it very much, .although I do not
like it but the consequences are social and production suffers and the people
at large are inconvenienced. Suppose tomorrow the employees of my Honour-
able friend Dr. John Matthai go on strike. I cannot go and attend my
daugther’s wedding. The train will not take me. The telegraphist will not
even put my message on the lines, because they may also be on strike. If
evervbodv were to do that without notice, life wil' hecome impossible. There-
fore it is incorrect to say that because the Bill-lays down that there must be
some notice of 10 or 14 days it takes away the right to strike. On the other
hand the period of notice is usuallv utilised to inves‘icate the grievances and
if possible to come to some understanding. It is-utilised glso in the investi-
gation of certain facts which ultimately may be referred to a court of enquiry

.

as is provided in this Bill.

-Dr, Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammedan

Rural): What is the difference between indentured labour and compulsory
arbitration?

Sjt. N. V. Gadgil: Indentured labour has no voice anywhere. .Compulsory

arbitration is only a phase in a scheme which is based on co-operation of the
two parties. -

Dr. Zja Uddin Abhmad: You are gradually leading to indentured labour.
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Sjt. N. V. Gadgil: I think my Honourable friend would do well to refresh
his memory about the meaning of these two words from the latest Oxford Dic-
tionary. No right to strike is taken away. On the other hand this Bill heips
the labourer and at the same time safeguards the interest of the consumer.

_There are other matters which are referred to in the various minutes of
dissent but I do not want to take the time of the House further. There are
certain other matters in the clauses but 1 would rather prefer not to say any-
thing at this stage but may offer my remarks if and when they become neces-
sary.

Sir, I support the motion.

Dr. Zia Uddin Ahmad: I had no idea to intervene in this debate, but on
acdount of the advocacy of my friend who has just taken his seat I am compelled
to say a few words. We have been condemning—and I think he will also con-
demn—this question of indentured labour. We have passed several resolutions
and Bills against indentured labour. This compulsory arbitration which he is
advocating is really one step towards indentured labour. I admit it is not
exactly like indentured labour but it is leading to it if it is not properly safe-
guarded against every danger. My friend is appealing to the consumers:
whose interests he is safeguarding. It is really a question between an emplo-
yer and an employee, and both of them exploit the poor consumer, so that he
does not come into the picture at all. It is a question between them.

Diwan Chaman Lall (West Punjab: Non-Muhammadan): Workers are also
consumers. ’

Dr. Zia Uddin Ahmad: My friend says that workers are also consumers in
the same manner as Sir Joseph Bhore said on the floor of the House, when 1
asked him that consumers’ interests were not represented, that he was the
representative of the consumers. He is a very poor representative of the con-
sumers who neither belongs to one party or the other. In this sense everybody
would be a consumer in whatever position Le ‘may be. By consumer we mean
a person who is not an interested party, who is neither an employer nor an
employee. Therefore his interest does not come into the picture at all. This.
is the point which I have been pressing that we must consider in all these
cases, namely the consumers’ point of view. When an appeal is made to the
consumers’ interests it is ignored altogether. I pointed out the other day that
the putting of a certain number of bank notes does not help an industry very
much. The industry flourishes on*account of the work put in by the worker.
Unless you make the workmen contented and pav them their due wages, un-
less you make the workman feel that he is a business partner vou cannot get
the best work out of him, because he has no interest in the industry at all.
The capitalist inherits some monev in the shape of securities or high denomi-
nation bank notes. Because he earned some notes from his forefathers he
thinks that he is improving the industry by investing this money. He is not.
The industry is really improved by the hard work of the labourers themselves.
I like to emphasise to these capitalists with all the force at my command that
they should really banish from their minds this fact that their notes or bank
deposits are promoting the industries. They are the persons who are trying
the formula that monev attracts money. They do not care how the labourers
live. Thev onlv care about fat dividends. And thev only prepare their
accounts in order to evade the income-tax officers. In fact, as was pointed out,
thev have three svstems of accounts: one a private acecount for themselves:
another for the shareholders; and a third for the income-tax officers. 8o I
think in this case unless the capitalists use their resources for the grod advan-
tage of the countrv—and the major portion of the eountrv consists of the work-
men—vou may take it for granted that the maniou'ation of acrounts evasion
of income-fax. and cheating the shareholders will not pav in the long run.~ If
may be successfui for the time being, but in the end it will not. ’
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You will see that those people have-.been pressing very hard that the land
should be divided amoug the people who cuitvate it. What rignt have the
laudlords got to own so much land is the plea that has been brought iorward.
in order to annihilate the land.ords. But the same principle 1s neglected
when they come to the question of the capitalisis in the industries. Ii 1t is &
sin for one man to own a huudred villages 1s it not equally a sin for an indus-
trialist to own hundred ditferent factories? Is it not a sin for him to own
practically all the newspapers of the country? Now most of the newspapers
of the Tountry are owned by two or three big businessmen. Do you call it a
fair use of the bank notes that you mounopolise public opinion in tms manner?
If the owning of a hundred villages is a sin, then I think it is a greater sin to
own so many newspapers and to really occupy a position of having the mono--
poly of the whole of public opinion by having all the newspapers. And it is
equally a sin to have a large number of factories and employ a large number
of labourers and refuse them comifortable living and freedom of action. You
must be consistent throughout. I would press this very hard. Abolish the
capitalists, not only the capitalists who possess land but the others who really
monopolise all the industries for themselves. They dictate the prices, they
rule the markets and do everything else.. They are really doing a charity—cha-
rity not to the peaple but in this case charity at home. My friend who repre-
sents labour, does he represent the labourer or the capitalist? T put this ques-
tion to him. Let him put his hand on his heart and reply me whether he is.
safeguarding the interests of labour or of capitalists.

The Honourable Shri Jagjivan Ram: I know where I stand.

Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
May I know whom my Honourable friend Dr. Zia Uddin pepresents ?

Dr. Zia Uddin Ahmad: Poor consumers, neglected by the capitalist, neg-
lected by the Government, whatever that Government may be. 1 thought
probably the old Government only was neglecting the consumers, but the pre-
sent Government is proving no better. ’

Shri Mohan Lal Saksena: Why don’t you consume the govemmeni;?
Dr. Zia Uddin Ahmad: But for you.

Mr. Deputy President: Order, order. The Honourable Member must not
be interrupted in his speech.

. Nr. Zia Uddin Ahmad: There ought to be some consistency. My Honourable

frie. .d the Labour Member should put his foot down on everything which is not
for the benefit and advantage of the worker. The only one thing which I sug-
gested and pointed out repeatedly—and I think he should take it up with both
his arms—is that in every industry, whatever it may be, the labourers should
be treated as business partners. They should have a shave in the profit. They
should come to regard it as their own firm and not the paid employees of a
capita'ist who has no other interest in the industry itself except to have his
own dividend. Unless this thing is done T am nfraid this legislation will not
bring contentment among the labourers. It will create some trcubles, and one
trouble mav lead to another trouble. Therefore T am afraid that this Bill will
not solve the question. My Honourable friend should raise the position of
labourer who should be treated as business partners.

Mr. Deputy President: Does the Honourable Member want to continue?
Dr. Zia Uddin Ahmad: No.

The Assembly then adjoum;ad till Eleven of the Clock on Tuesday, the 11th
February 1947. :
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